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Heard Mr.R.Islam, learned coun-
sel for the applicant and Dr.M.C.
! Sharma, learned Railway counsel for
} the respondents. The nature of .the
{ case it is necessary to get instruc-
i tion from the respondents.

post for instruction on

27.9.2005, ' N &V?)
L
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l . Heard Mr.N.Haque learned
[ counsel for the applicant and

"* DreMeC.Sharma learned Raidway oo

} coihsel appearing for the Respon-
jdents.

{ Post the matter alongwith
{ VsA. 226 of 2005 on 2909.050

Vice=Chairman -

Post the matter before the
next available Division Bench.
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5.10,2005 Thls ,case was postcd today on the
p , | o .~ belief that. this can be dlsposed of
e T . | N g%Qér-ﬁe;}ing‘the,parties. Mre:JoL.
: . - Sarkar. learned standing counsel for
”\3'1 *\‘ﬁw o Q:~"qmﬂzhAL$‘:‘Fhe rallwaysiguﬂmits that he was inst-
‘ X NN AN
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S -  enable the,respondents to- £ile written
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c “request ls made lt will not falr on

the part of this Tribunal to dlSpOBe

of today. Post on. &7p11 2005@ ‘Within
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Heard learned ceunsel fer the
parties. Hearing cencluded, Judge
ment delivered in epan Ceurt, kept
in separate sheets. The applicatie
is allewed. Ne erder as te ceosts.

Vice-Chairman (J) Vi e-Chairman(
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238 of 2005.
L L YRS

07.03.2006
DATE OF DECISION ..o, _

Sri AX. Das
............................................................. PP L 1 13111 TaF 13 #L

Mr. B.K. Mahajan, Mr. D. Ahmed, Mr. N. Haque, Mr. R. Islam and Mr.
H.I Choudhury

.................................................................. carsresasanesenneneess SVGCALe for the

' : Applicant/s.

- Versus -~
Union of India & Others
......................................................................................... Respondent/s ~~—
Dr. M.C. Sarma, Railway Counsel -
E ek A eE MR AN e ES 8 er RS EAkka s nenssnsensenaNnnran A A nn e ansbn e en s s mamennannns Advocate for the
Respondents

CORAM

' THE HON’BLE SRI B.N. SOM, VICE CHAIRMAN (A).

THE HON’BLE MR. K.V. SACHIDANANDAN, VI CE C}L‘%I%@N g3

1.  Whether reporters of local newspapers Y sﬂ,\lal "f
may be allowed fo see the Judgment?
2.  Whether to be referred to the Reporter or not ? }ésiNo
3. Whether to be forwarded for including in the Digest :
Being complied at Jodhpur Bench ? /Na
4. = Whether their Lordships wish to see the fair copy :
of the Judgment ? }a{ﬁ\?a
™~
Vice-Chairman(]) ‘,_”



L

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 239 of 2005.
Date of Order : This the 07th day of March 2006.

The Hon'ble Sri B.N. Som, Vice-Chairman {A}.
The Hon'ble Sr1 K.V. Sachidanandan, Vice-Chamrman {J).

Sri Abhay Kr. Das
S/o Banti Ram Das
Viil & P.O. Dilina
Dist. — Kamrup, Assam
. Applicant

By Advocates Mr. B.K. Mahajan, Mr. D. Ahmed, Mr. N, Haque

‘Mr. R. Islam and Mr. H.I. Choudhury.

Verausg -

1.  The Union of India,
Represented by the Secretary to the
Government of India,
Ministry of Railway,
New Delhi.

2. The General Manager
North East Frontier Ratlway
Maligaon, Guwahati - 11,

3.  The Chairman,
Railway Recruitment Board,
Station Road, Guwahati - 781 G0O1.

4.  The Assistant Secretary,
Railway Recruitment Board,

Station Road, Guwahsati - 781 001. :
o « o Respendents::

By Advocate Dr. M.C. Sarma, Railway Comisel.
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CRDER {ORAL}

K. V. SACHIDANANDAN (V.C.}

Pursuant to an advertisement dated 10.07.2003 for
recruitment in Group ‘D’ category posts lying vacant m the
Northeast Frontier Railway, the appiiéé:ﬁt submitted his
apphcation. Tﬂé apphcant appeared m the written test held on
09.11.2003 and the result was also pubﬁs}ied on 27.04.2005.
Thereafter, the applicant appeared in the physical éfﬁciency test
held on 10.09.2005. On 10.06.2005, the’appiiéant appeared in the
office of the Railway Recruitment Board, Guwahati for verification
of the original documents. However, the applicant’s name did not
appear i the final result puhﬁsheé. onn 13.07.2005. The applicant
made representation. But, the respondents did not response to the
same. Beng aggrieved by the said order, the app}ir:aﬁt has filed «

this application seeking the following reliefs:

{ifj to direct the respondent authorities to
mnmediately select the applicant in the final
select list for the recruitment of Group D
category for the post of
Trackman/KhalasifHelper - I etc. lying

- vacant in the North East Frontier Railway.

{if To direct the respondent authorities to
immediately appomnt the applicant in the
Group - D category. S

(i To direct the respondents o give an
opportunity fo the applicant to rectify the
defects (if any} in the original certificates and
thereafter: given appomntment to  the
applicant.

{tv} Cost of the applicant sndfor

{v} Any other relief to which the applicant is
entitled under the facts and circumstances



of the case and as may be deem fit and
proper by this Hon'ble Tribunal.

2.~ The respondents have filed a reply Sta.teﬁlent conteﬁding that -
Indisan Reailways published Employment Notice No. 1703
{Centralised Group Dj dated 13.06.2003 for group D posts in
Employﬁnent News dated 28.06.2003 sﬁpuiaﬁlg the age and other
qualifications. The respondents have a_nnexed the advertisement
published in the Assam Tribﬁnal, a local dailies as Annexure - R2
- which was indicative only with clear mdication that . the
advertisement contsains hﬁportemt points 611131'. For more details the
Employment Eews- dated | 28.06.2093 should be referred to. The
respondents alsc stated that the app}iéant has not complied with
the condition stipulated. in para 22 of the. centralized

advertisement. Therefore, this is not a good case for the applicant.

3.' We have heard Mr. N. Haque, learned counsel for the
applicant and Dr. M.C. ‘Sérma, learned railway coumnsel for the

Railways.

4.  Coumsel for the applicant submits that the applicant being
eligible for the post of Group D’ applied for the same and did the
necessary formalities as published in the local dailies. Counsel also
submits that the applicant was not a{ﬁrm'e that the original
certificate should bear the counter signatére_ of the Inépector of
School since it was ﬁc«t in the advertisement ‘pubh'shed in the local
dailies. The applicant had known the condition only when his

candidature was rejected on the ground that in the certificate there




is mo counter signature of the Inspector of Scheol. Counsel for the
applicant also submits that the defect is technical in nature and it

can be removed at any stage. Therefore, the applicant has a good

" case. Counsel for the respondents, on the other hand, submits that

the applicant’s contention cannot be accepted that the Employment
notice was totally beyond his knowledge and the case of the
apphcant is devoid of merits since in the notice published in the

local dailies it is clearly stated to refer the ‘Employment Rews',

f i

5. We have given due consideration to the arguments made by
the counsel for the parties and materials placed on record. The

respondents have also produced the Employment News at

 Ammexure — R1 dated 28.06.2003 and paragraph 2.2 of the said

notification reads as follows :-

“PROOF OF AGE : (8} A certificate issued by Vilith
Board or equivalent or (b} Metric certificate
issued by Board or {¢) School leaving certificate
counter signed by Inspector of Schools{District
education QOtficer etc.” '

6.  Obviously on going through the Employment News this aspect

“of counter signature of the Inspector of School was omitted i the

paper the advertisement. We requested the counsel for the

applicant as to the legal position with reference to state education

- code as to the mandatory nature of the counter signature. However,

counsel for the applicant submits that he has got counter signature
subsequently in the original certificate. Therefore, there is no such

doubt in genuineness of the certificate. The question only to be
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decided by this Court is as to whether the defect is curable or relief

can be granted to the applicant.

~

7. Counsel for the applicant relied on decisions of the Hon'ble
Supreme Court in the case of (1} Paddar Steel Corporation Vs.
Ganesh Engineering Works & Others, {1991} 3 SCC 273 and (2) B,
Bhuyan Chowdﬁdu:ry Vs, Union of India, (2001} GLT 341, ﬁrlleX'ein
Hon'ble High Court observed that “defect in the lowest tender was
curable in nature and did not affect the substance of the tender”.
Tﬁe High Court obseminé; Article 14 of the Constitution of India in
paragraph 10 of the said order ohserved: |

“10 A right to choose one tender from the
other can not be said 1o be arbitrary unless
the said power is found to be exercised for
any collateral purpose. Article 226 of the
Constitution 18 a form of judicial review to
keep the =2uthorities within the bounds of
law. The Court is concerned with the
legitimacy of the decision meaking process.
The balancing and weighting the situation
and thereafter reaching its decision is
primarily matter for the public authority and
not for the Court. Judicial review is meant
for upholding of the rule of law and the
Constitutionn. The  Indian Constitution
enshrines the rule of law and guaranteed
constitutional right to the subjects, it also
guaranteed remedy for enforcement of ifs
rights. Article 226 is aimed tc secure that
the State and its instrimmentslities are kept
within the limits of the power and Judicial
Review is meant to render justice to the
mdividual concerned with the legality of the
decision maling process and not with the
merits of the judgment. The discretion to
find out the right persens eamong the
tenderers is  entrusted upon the
administrative  authority. But then the
Court 18 entrusted with the duty of uphold
the law and decide what s lawful A
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decision that is absurd or perverse is
unreasonable and therefore arbitrary. A
judgment arrived at by the lawful authority
that is oppressive to the subject is violative
of Article 14 of the Constitution of India. A
decision may alsc be arbitrary and
discriminatory where it 8 unduly
oppressive and unjustifiably inflict excessive
hardship to a citizen by invading his right

or interest. No doubt the administrative
authority is authorized to have a free play
within the joints - a margin of appreciation
i3 to be azllowed to the maker of the
decision. But the Court is equally charged

with the duty to see as tv whether the

authority acted within the limits set down
by law In R.V. Tower Hamlets London
Borough Council, ex P Chentik
Developments Ltd. reported in {1088} 1 Al
ER 961 the Court summarized the
principles in the following passages :

“...... The Court is entitled to
mvestigate the action of the local
authority with a view to seeing
whether or not they have taken
into accounts maters which they
ought mnot to have taken into
account, or, concersely have
refused to take into account or
neglected to take mte account
maftter which they ought to take:
into account. Once that guestion
is answered in favour of the local
authority, it may still be possible
to say that, although the local
authority had kept within the
four corners of the matters
which they ought to comnsider,
they have nevertheless come to a
conclusion so unreasonable that
no reasonable authority could
ever have come to it. In such a
case, again [ think the Court
can interfere. The power of the
Court to interfere in each case is
not as an appellate authority to
override a decision of the local
authority, but as a judicial
authority which is concerned



and concerned only, to see
whether the local authority has
contravened the law by acting in
excess of the power which
_ parliament has confined in them

»

sarwis e

 The High Couwrt further ohserved that though the earnest money

was deposited, but according to the respondents it was in the name
of wrong person, which was clarified by the bank itself which stood
as the guarantor and Hon'ble High Court declared that the defect

is curable in nature which did not affect the substance of the

tender,

8.  Counsel for the applicant submits that the defect is directory.

in nature, not mandatory. He also submits that two identical

‘persons, namely Sri Debabrata Roy and Sri Biplab - Das had been

granted the benefit in the said circumstances. Counsel for the

respondents submits that he has not aware of the said benefits

- granted to such candidates. However, considering the submission

made by the learned counsel for the applicant, if the benefits have
been granted to such persons, we are of the view that the benefit

should also be granted to the applicant as well.

9. In the facts and circumstsnces of the case, we direct the

respondent to send one of the officers. to find out whether the

counter signature certificate is genuine or not and if convinced, the

/

- applicant will be granted the benefit of appointment, if otherwise

found §it complying with the other formality, if any, and necessary
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order passed and communicate the same to the apphlcant as

expediticusly as possible.

Tne O.A. s allowed. In the circumstances, no order as to

COSts.

¥ A M)
VICE CHARIMAN (A)

{ K. V. SACHIDANANDAN }
VICE CHAIRMAN {J}

fmb/



CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH
OngmalA_ppkcatzon No. 9590([ /2005
 SiAK.Das SP Applicant
. Versus—
,'Union of India & Ors. o IR o Respondenﬁis‘

! -

" LISTS OF DATES/SYNOPSIS

1 Annexire - A : Employment Registration C,ard '
2. Annexure-B . Certificate dated 07.03.1995.
3. Annexure-C - : Employment Notice No. 1 of 2003 '(In_dicativé)
) | dated 28.06.2003 L
4 Anr_xéxure -D * : Examination dated 09.11.2003.
s, Annegure - E o " Result of Written Exammahon of CategoryNo 1
’ ' of 2003 (Group ‘D) ,
6  Amexure-F : Call letter for document vemfxcanon dated
. - 10.06. 2005
7. Annexure -G : Result of Category No. 1.
8 'Aimexure ~H | | : Transfer leaving certxﬁcate dated 13 03 1997.
- 9. Annexnrg -1 : Judgment and QOrder dated 24;08.2_()05?



CENTRAL ADMINISTRATI\/E TRIBUNAL
GUWAHATI BENCH '
_ Original Application No. /2005
SiAK.Das =~ : R Applicant
_ - Versus —
Union of India & Ors. T Respondents
INDEX
SLNo.  Particulars : Page
L  Original Application - 1-10
9. . Verification : ' I § |
B Annexure - A" ’ 12
4 _Arinéxure—-B - | 13 '
5. Annexure - C - 14
6. Annexure - D - | 15
7. . Annexure-E o | 16-18
8. Annexure - F L 19
-9 . Annexiire - G ' j _ 20,-_21
10. Annexure - H ' - . 22
i1 ) Annexure -] _ o : - 23-26 -
Filed by
Advocate
!
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GUWAHATI

OA.NO.. 227 1005

_BETWEEN -
Shri Abhay Kr. Das

S/O 1+ Banti Ram Das’ ~
Vill & P.O. Dihina
District — Kamrup , Assam

&Hﬁw?¢w@mm

. -—APPLICANT
-Versus-
1. The Union of India,' , ‘
Represented by the Secretary to the
~ Govt. of India, Ministry of Rallway,
NewDelhl

2. The General Manager,
Noxth East Frontier Railway,
- Maligaon, Guwahati — 11

3. The Chairman
- Railway Recruitment Board
Station Road, Guwahati — 781001

4. The Assistant Secretary,
Railway Recruitment Board,
Station Road, Guahati — 781001
————— RESPONDENTS
DETAILS OF APPLICATION

PARTICULARS - OF THE ORDER AGAINST _WHICH THE
APPLCIATION IS MADE
The instant application is filed against the impugned action on the part of

.. the respondents in not appointing the applicant into the post of Group — D

/«‘ -
y



Y

in Notth Ezist Froritier
\wtetc:-f

JURISDICTION OF THE TRIBUNAL :

19 SET 7.

-
53
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The applicant declare that the subject mater of instant application is within
the jurisdiction of this Hon’ble Tribunal.

- LIMITATION -

The applicant further declare that the instant application is filed within the

limitation period prescribed under Section 21 of the Administrative
Tribunal Act, 1985.

FACTS OF THE CASE :

41].

42.

43.

. That the applicant is a citizen of India and as such he is entitled

to all the rights, protections and privileges as guaranteed under
the constitution of India and the laws of the land.

That the application begs to state that he studied upto Class IX in
the Krishna Dev High School and thereafter he could not pursue
his studies due to the poor economic conditions of his family and
is constantly looking for a job in order to mitigate the poor
economic condition of the family. After that he registered
himself in the District Employment Exchange and registration

.humber allotted to the applicant by the Department of Labour

and Employment Exchange is 987/01. The petitioner belong to

~ Schedule Caste community and the Deputy Commissioner

Kamrup issued a certificate in that respect on 7-3-95.
| A copy of the Employment Exchange Registration
cettificate and _ caste certificate are annexed
herewith and marked as Annexures- A, and B

respectively.

-

lThat while the applicant was in search of a suitable job he came
across an advertisement published on 10-7-03 in the local

Railw?y after qualifying in the written test, physical

(

English newspaper “Assam Tribune” for recruitment of Group-D



LI ' |
* ‘posts lying.vicant i the North East Frontier Railway. The said

H
ira

-

44.

45.

46.

47

" advertisement issued by the Chairman, Railway Recruitment

Board, Guwahati — 1. _ .
' A copy of the advertisement dated 10-7-03 is

annexed herewith as Annexure — C to this .

application.

That pursuant to the advertisement the applicant collected the
prescribed appliwliini format, filled up the same and submitted

S Abhoy 2arond” DR

the format albng with required enclosure to the concemed

authorities after fulfilling the required formalities as stipulated in
the said advertisement.

That after receipt of the forms and enclosures the authorities duly
verified the same and admit card was issued to the applicant for

the recruitment test to be held on 9-11-03 m the centre namely, |

Sarvajanik Hindi HE. School, Lalmati, Noonmati, Gawahati —
21. The applicant was allotted with the Roll No. 23002053.
A copy of the admit card is annexed herewith and
marked as Annexure-D to this application.

- That thereafter with thorough preparation .ﬂle' applicant appeared

in the written test dated 9-11-03 and he came out successfully
which is evident from the result declared in the newspaper ‘The
Assam Tribune’ dated 27-4-05 where the Roll No. of the

applicant appeared.

A copy of the result sheet- _published m the

newspaper “The Assam Tribune® dated 27-4-05 is
annexed herewith as Annexure-E to this
application.

That pursuant to his result in the written test the applicant was
called upon to appear in the physical efficiency test vide call’

letter dated 10-5-05 to be held on 10-6-05 at Maligaon Railway
Stadium at 6.30 am. The said call letter dated 10-5-05 was

-~
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- 4.8, That the applicant participated in the physical effi iciency test %
dated ]0—6-2005 and this time also he came out successful and - =

as such owing to his success in the physical efficiency testa call )
letter dated 10-6-05 was issued by the Assistant Secretary for
Chairman Ran]way Recruitment Board by which letter the
applicant was advised to attend the office of the Railway
Recruitment Board, Station Road, Guwahati -1 on 11-6-05 at 10
AM for verification of original certificates, testimonials efc.
A copy of the letter dated 10-6-05 is annexed
herewith as Annexure- £ to this application.

49. That as advised in the letter dated 10-6-05 the applicant produced
| themqmredtmhmomalsmongnml The officials present in the
office of the Railway Recrmtment Board duly certified the
certificates, documems efc. sublmtted by the apphcant without

raising any objection.

410.  That while the applicant was waiting for a positive result to come
owing to his proficiency and success in the written test as well as
the physical efficiency test he was shocked and surprised fo sce
the final result of the Group-D catégory for the post of
Trackman/ Khalasi/ Helper Il published in the newspaper Assam
Tribune on 13-7-05 where the name of the applicant did not find

a place.

A copy of the rwu]t'published in the newspaper
Assam Tribune On 13-7-05 is annexed hereto as
Annexure- Gto this application.



4.1L

4.12.

4.13.

That the applicant being shocked and surprised he enquired the
matter in the office of the Chairman, Railway Recruitment
Board, Panbazar, Guwahati — 1 but the Office of the same could
not given any satisfactory answer to the non appearance of the
roll number of the applicant in the result sheet.

That the applicant finding no way out filed a representation dated
5-8-2005 before the General Manager, N.F. Railway, Maligaon,

Chairman, Railway Recruitment Board , Panbazar, Guwahati -1

etc. praying to review the result of Group —D examination in

order to consider the case of the applicant but till date no positive -

steps have been forthcoming in order to consider the case of the
applicant. | |
The applicant craves leave of this Hon’ble
Tribunal to produce the aforesaid representation
dated 5-8-2005 at the time of hearing of this
application.

That the applicant states that finally he could gather from the
office of the Respondent authorities that his case was rejected on
the ground that in the original transfer certificate produced by
the applicant the countersign of the InSpector of Schools,

Kamrup District Circle was not present. Having come to know

S Aen aL [Lanimas DN

the applicant immediately took steps to take the signature of the

Inspector of Schools, Kamrup District Circle and produced the
same before the Chairman, Railway recruitment Board,
Guwahati, but the said respondent declined to consider the case

- of the applicant. It is specifically stated that when the original

certificate was issued to the applicant it was not the formality that
the said certificate should bear the countersign of the Inspector of

same. , :
A copy of the transfer certificate is annexed
~ herewith as Annexure —H of this application.

' Schoolsandasmchﬂleappl‘icmlt’wasnotatal]awareofthe.'



4.14.

4.15.

4.16.

That the applicant most respectfully states that he was not aware
of the fact that the Original certificate of the applicant should
bear the countersign of the Inspector of Schools. In fact the
compeient authority present at the time of verification did not
make a whisper to the applicant that the certificate should bear
the countersign of the Inspector of Schools, nsither 1n the
advertisement nor in the individual call letters issued to the
applicant it was mentioned that certificate should bear the

countersign.

That the applicant states that the competent authority at the time

of verification gave opportunity to the othcr candidates who had ,

httle defects which can be cured and aﬁer that, cases of those
candidates were considered by the authorities but the mpondent

authorities failed to consider the case of the applicant for the.

reasons best kmown to them. Applicant was not given the

. opportunity to rectify the defect (if any) which could easily be

cured. Therefore the applicant has approached this Hon’ble

 Tribunal for redressal of his grievances.

That the applicaht states that the sin;ilaﬂy situated persons
approached this Hon’ble Tribumal for redressal of the grievance

mentioned above by filing an Original Application No. 220 of

. 2005. This Hon’bie Tribunal after hearing the parties has been

pleased to pass an ordcf on 24-8-2005 directing the applicant to

file a fresh represmtanon before the competent aulhorrty |

pointing out all the above circumstances within a period of one
week and the same will be duly considered by the competent
authority and appropriate orders will be passed in accordance

- with law within a period of one month thereafter. The Hon’ble

Tribunal further directed that if the appointments have not

already been made to all the existing vacancies, one vacancy

must be reserved till a decision is taken on the representation to
be submitted and commumicated to the éppﬁcant
’ N4



The applicant is also on similar footing and therefore he seeks a
similar order as given in the aforesaid O.A. No. 220 of 2005.

A copy of the order dated 24-8-2005 is annexed
herewith as Annexure — ] to this application. |

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

S.L

52.

53.

54

For that the applicant being eligible and having been qualified in
the written test and physical efficiency test his case should have
been considered by the auﬂldriﬁm but the respondent authorities
have acted illegally and arbitrarily in dropping the name of the
applicant from the final select lisi,ignoﬁng his proficiency.

For that the applicant being qualified in the written test as well as
the physical efficiency test had the legitimate expectation that his

3.
7
:
QR.

case would be considered for appointment in Group D category

but the respondent authorities by depriving the legitimate right of
the applicant’ did not select the applicant for the reasons best
known 1o them and as such the authority is entitled to direction
from this Hon’ble Tribunal to appoint the applicant in the Group-
D category in the North East Frontier Railway.

For that the applicant is a deserving candidate for the recruitment
of Group —D category as he has passed the written test as well as
physical efficiency test. But the respondent authorities committed
grave error of law as well as facts in not selecting the applicant
finally. Therefore the applicant is entitled to a direction for
inclu_sion of his name in the final select list.

For that there are vacancies of Group-D category in the various
divisions of the North East Frontier Railway and as such a
direction may be given to accommodate the appli&ant in a vacant
post of Group -D wtegory the applicant being eligible and
qualified for thatjob. . |



A

5.5.

5.6.

5.7.

For that no cogent reasons has been cited by thé respondent

" authorities as to non inclusion of the name in the final select list
of recruitment of Group —D category and as such the Hon’ble -

Tribunal may be pleased to direct the respondent authorities more
particularly the Chairman, Railway Recruitment Board to
nnmedlately recruit the applicant i Group -D category in the
North East Frontier Ranlway

For that the Railway Recruitment Board acted arbitrarily, -

unreasonably while making the final select list where the name of
the applicant should have been appeared he being passed the
written test, physical proficiency test and he was called for to
appear before the Railway Recruitment Board, Guwahati — 1 for
verification of the original certificate. No reasons has been cited

by the ‘respondent for denying the applicant his legmmate

appomtment in Group ——D category.

For that if at all the countersign of the Inspector of schools was
required the original certificate of the applicant, the applicant
should have been given the oppofumity to cure his defect ‘and as

such the authority acted in a whimsical and capricious manner in -

denying the applicant to cure the minor defect in the certificate.
The call letter dated 10-6-2005 (Annexure - ) for documents
verification bears no clause that the certificate should be
countersigned by competent authority. The clause -2 of the Call
Letter refiects that the applicant should bring the original Class —
VI standard certificate issued by the compesent authority for
verification and accordingly thé applicant submitted the same as

dxmcted in the clanse -2 of the said call letter. ']’hemfore this

Hon’ble Tribunal may be pleased to direci the respondent

authorities to consider the case of the applicant by curing the -
“defect in the original certificate.



DETAILS OF REMEDIES EXHAUSTED :
That the applicant declares that he has no other alternative remedy than to
come under the protective hands of this Hon’ble Tribunal.

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY
OTHER COURT: o

The applicant further declares that he has not filed any application, writ
petition or suit in respect of the subject matter of the nstant application
before any other Court, authority or any other bench of the Hon’ble
Tribunal nor any such application, writ petition or suit is pending before

any of them.

RELIEF SOUGHT FOR :

.Under the facts and circumstances stated above, the applicant humbly and

most respectfully prays that the instant application be admitted, relevant

records be called for and upon hearing the parties, on the cause or causes |

- that may be shown, be pleased to grant the following relief to the applicant.

(i) to direct the respondent authoritics to immediately select the
applicant in the final select list for the recruitment of Group —D
category for the post of Trackman/ Khalasi/ Helper -1l etc. lying
vacant in the North East Frontier Ranlway

(i) to. direct the respondent authorities to lmmedjateﬂy appomt the
applicant in the Group —D category.

(iii) to direct the respondents to give an opportunity to the applicant to
rectify the defects (if any) in the original certificates and thereafter

| given appointment to the applicant.

@iv) Cost of the appllcatlon and/or

(v)  any other relief to which the applicant is entitied under the facts and -

circumstances of the case and as may be deem fit and proper by this
Honble Tribunal.

INTERIM ORDER PRAYED FOR : _
Pending disposal of the instant appllmtxon the apphmm prays for an
interim order directing the respondent authorities to keep one post vacant of

(Group-D) category for the post of Trackman/ Khalasi/ hefper-I etc. in the -~



10.

1t

12.

10

North East Frontier Railway and/or pass such fisrther order or orders as this

Hon’ble Tribunal deem fit and proper.

PARTICULARS OF THE LP.O.

(D LPO.NO.
(I) DATE:. -~
(I) PAYABLEAT: GUWAHATI

LIST OF ENCLOSURES :
As stated in the Index.

\

™
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YERIFICATION

1, Shri Abhay Kumar Das, Son of Shri Banti Rem Des,
resident of Village & P.O. Dihina in the District- of Kamrup,
Assam do hereby sclemnly affirm that whatever stated in this

~_application are true to the best of my knowiedge and belief.

S, ﬁmé— lAm'\‘f‘" o
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> Anm eyure-

RAILWAY RECRUITMENT ‘BOARD S
h STATION gom), QMAHAMML :

\‘ R . ' v ~";""’r’
LT [E'mployment Notice No.: 01 of 2003 (Indicatxve).
o 'DATE OF PIUBLICATION:
DATE OF CLOSING- f"

Applications are invited in the prescribed format enclosed (to be pestly typed on good qnlhy A-4 ! foolscap
size peper using one side only) from eligible Indlan Nationals for the following temporary puh, llkdy to be permanent,
in the North East Frontier Raftway. Applications ‘complete in all respects a.hngwldl
h the. ASSISTANT SECRETARY, RAILWAY RECRUITMENT, BOAR'Q. QIA
ASSAM. by erdinary post only, so as to reach the. Boanl'n office.on or b
“dropped in the Application Box kept In the RRB ‘office up to 17: “houn:
will be grlnted for the candidates of Andaman md Nicobar bhnd. A
y NAME OF THE VACANC]ES‘

L. POST AND ~ Divislon/ kEmohnnt
8 SCA EOF PAY .| "o Uniter, ooo|6& .1 0 : 8 4
Gl T3 FER DS T R, PO A w’w:‘::% K

Elgil_eering Dept. ' | TSK ] 192 R
1 Trackmaa, . LMG 1168
Rs.2618 - 3540/- | RNY 92
; " [APDJ____ 1100 | 41 .
- KIR 221 | 88 1132
Mochanical Dept. | Dy, CSTE/MW/ . . a0y | ¢ R P
Khslasi/Helper-11- | MLG 03 |’01 - 02 ["0274.02 A5 SO
Rs.2550 - 3200/- LMG 1 06 | 02 | 04 | 04 } 04 1 S L '
- apPDJ 04 | 02 { 03 ] 03 | 037 {i-"15
. " ERNY 04 | 02 | 03 | 03 | 03°
o1 : KIR - 64 02 1 o3 | o3 | 63 ) i
[S&T Dept. NGC Diesel Shed 10 | 03 |.05 | 06~
. ] Khetasi/Helper-I1, LMG Disisglon ' - P
| Re.23%0 - 3200 [ GRY Choaching s | 62 | 03 |.03
epot / R <
NJP Carr. And i P
Wagon, KIR o1 ol 602, | 02
, SGUJ Diesel Shed, | . DY
- KIR o1 o1 | 02 | 02
MLDT Diesel . )
. Shed, XIR 01 |01 ] 0} | 0 : 8 R V
Eggggtlggg an!!ﬂcaﬂog . : : B o HOR S ; s
For all Categoncs Class VI -passed. (Physlcally handncapped persons are no ehg\blc) P
E (1) : ' v

For SC/ST/ExSM No cxammauon fces K :*'f '.;:l:'_

‘in he form

of IPO/Bank Draft.

(¢) The examination fces/Postal charges are non- -refundable. It should bc V a

| pmd m _th 3 l‘orm f'a crossed

. Demand Draft of any Nationalized Bank or Crossed Indian Postal Order (madc on’or, after the. daleSZf '
'publication of this notification but before the closing date of recexpt of apphcatxon) drawn in t’a»our?
of “RAILWAY | RECRUITMENT BOARD, GUWAHATI". . The’ Bank Draft should bexpa)ablc at

“GUWAHATI"” and IPO should be payable at “GPO, ¢ GUWAHATI” “
_date of pubhcanon of the Employmcn( Notice or aﬂer thc closmg da

’
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NA TION 4 C 7 THE ASSAM TRIBUNE, GUWAHATI S

. Railway Recruitment Board :: Guwahati :

' Station Road, Guwahati — 781 001
Phone : 0361 -'2540815

/ : Result of Weltten Examinaiiun of Cateenry No. 01 ot N, No, 1003 1Gieouip.e 1) W '
/ On the basis of their performance in the Writien Exemination hel %r}\‘w/l 172003, 1671172001, 08/ ;/7()04 und.} Y122004, following S682 numbyes :
7 of cundidates have been provisianally found eligible for being called fo sicol Efficivucy Test (PET) 10 be held tentatively from 1002008 1 § 8006/ '
#2005, §t may be noted that this result Is provisional, subject to fulfilling of al gty condiimons 410 6 wa in the Employment Notive No. 1/2003. Number
of curdidates found eligible for PET is approximately 20% more than the actual pust. - . :
Candidates are hefeby informed that qualifying inthe PET is mandatory. The cesult uf PET will be declared on the same day. The candidute found ; ’

fur docutnent veritication will be handed aver w alt e

auituble in the PET only will be eligible to be cutled for verification of documcats. Call tetter
it will be purely on nerit of the Written Examinaitun and

cundidates who qualified In the PET on the day of PET. However, Final setection 7 empanehine:
qualifying in the Physical Efficiency Test. .
Rolls Nos. are arranged in ascending vrders ttast 6 diits)

% ' £ oo odows 19
13000162 43000281 43000373 13000350 13000397 11000398 3000440° 13000460 llo‘“ﬂ 13500124 ﬁ 1300089 BOXIN 4 908 13000944
/\l)

M3oosd 13001176 4300136 43001438  1300%ES /A00THEY 200111 Je300iets (3002041 /1dv0ross CET002063Y /1a0ozome  JI002063 23601061 2300204
13001073 130374 1300T0TH B43001I4E  J3O0DNI3 13001343 436GT6RZ . 2300MOT  4d00deas  1ivdaedh 3003240 13003244 23000307 33003484
4300313 1300341 1300D1I4  EIGGITH  4300B1 13003426 23003IM Asoainne 43003989 13004088 12084111 7 23004112 13006431 43004448 13004484
330044%6 13004807 43004803 43004808 33004001 GO0MEES 33004616 43004$3)  21004K4E  43004BK0 13004470 13004884 13004373 1300847 13006142
L 3000168 4300MIE 13008198 1300681 33083Me 33005300 13008A41  T0ONNET  2IONMEE 43006880 1300687 13000007 23006067 13006078 33008019,
. 23000340 15008359 13004600 13006007  {300MTT 13006704 13008418 43000007 13007020 13007041 43007108 13007134 130OTHNE 43007333 43007IT)
CARETUT 1001444 $I0OTAAT  AMOTAAE 13007418 S300THIR 13007607 4300TTIR 3300413 13008388 13008318 23008381 13008268 13008447 43008704
+13008100 33000309 33008904 1300897 12000126 DI0OVESS | 4300VEED  C300MYIS  13008E3D  3I01039T 13010641 13010442 13018483 33010017
13010638 33010728 43010700 23010848 4011301 13011332 10VIMT  BIDINN0  1I01NTT 43013633 120911604 4301183 AI01IME (2081718 4
TE01721 DOIF0 1301110 13011060 2017089 13012047 S30TI01  FROITI03  1I0IN04  301ITN 43012393 ASONMIN 10NIMY A301TE
43012551 3013864 13012961 13011484 13013028 13019137 13093138 43013041 23OYIIT 43013498 23013437 13013480 13013477 13013428 12013844
AT 1013TTE 13014140 13014180 43011K) 43014100 . 13014208 $3014208 13094297 13014834 1I014M 3016177 3015381 23016346 13013408
_TONENe 10167 1301817 43018008 4301MEW  S3018T1  20T0N 20100 1d0tetoR 23016124 23016293 13016330 33014808 13016508 233014887~
10t6s  DONAIS  1IOITT 430160 13097068 1 130ITATT  430ATSTE  4301MM08  3301TME0 1INV 0NN 4I01TL 0NN 3301704 13017
33017706 4301TRAYT 43017680 E3ONATSE  1301RA3Y  VIOUATIL 1301793 00131 00T 43018789 43010304 33019169 13019303 43019312 T 10VM4b—~
1301w 11010379 13OT0NI C 0TONT 230220 13010236 13670260 1303037 1102020y QAN 102G 13020763 13020MT 33030047 aonzort
01yl 43011%6  GIOINEAS  D3030M  SI0RNEN 102620 43001464, 3J02U6EM  NICISEH 20116k HIO2D60  0IES, 30128 102G 13022088~

/13012168 13027003 13023648 (3033601 4033449 63023473 13023688 13023838 13013040 $3a23bd) 23025860 33024068 13074162 43038227~
3024337 43024285 1024297 13024380 (020737 130260 22026082 12027248 12021620 4028303 12029084 12029301 12030314 12030803 47

Y310 420928 42030347 42033370 4403400 A"ouul 4034607 14034043  14034C4  2¢0AEET T 4AUIINT  44036H2T 44034360 t4OMBI1  2e028097
CAOBE11 MOIEEY  BOSATT  1603EIET | 44036400  AADIBATE  T403EEN1  4AGIBKED MOMTIZ  1403NTE 1OIITT  we0dTTR 26038789 303614 H0INN
$20035860  TGOIEMT 340K MAOILAY  SCEIEE  DAO3EETE  4403LE0  MOIMND  N40IEIM 54037302 14237304 14037608 34037833 44027686 4403TTIT
WO ST 20NN A4Q8TAN  GOBANIE  TGOMRMS 240302637 1A0IA3N0  A4OIMTI  ZeOATO LA0NROO  2OUT 1032, 20000884 14033088 —
S4039084  1403S0TE  240N0M  1403M1NE . LOIMTY  2OINMAE  140INSD 34039180 JEOIMATY 039114 caDRNL 14033201 LADISIAI 24639204 3403308
12039600 11039608  $I030624 32038602 . 11018663  1200988F 42040121 ° 27040128 62040330 II0a0416  cud0a8]  ITONOSEO 32040048 4lDaEd 3340703
(2040817 AISIIE  1ISNIEM  SI0A2403  2IG4MSA  1204ZATE  120424M  4I04TTNT 42043060 11%3INE  4Z2ITE 4I03TT0- 12043660 22043932 42044048
32044086 A20129  AIOMAITD C A20M2ED 32044382 22044828 | 12044818 SI04Y ‘HMH 12045078 S2UGHI01 42088168 62048188 42048200 AT 4
1046420 23046804 15046881, 12040160 IM4EINT . 22048333 430abN 12040481 ASOMES10  I30NEHTT 23048868  4204CER3 130472007 E304TI00  L3TIT
0001333 (300415 OIOETENY - $3047668  IOABOTI  DIBMIRE  AICAETTT 43040384 4J0ANMR 30400l 1D0ANDN  G30AIME 130044 43040268 13040308 =
13040360 1304MSD  4304BNI8 . DIOAIMAY  4I0AINT0  1304EINI  430MO268 3060268  I030D4T  430wDNC 43030276 43008TH 13080287 4635713 28050827
4051115 45051287 26081514 16051084 1061573 JE0E2040 16082008 25052308 15082407  A£0SIETG 15062881 43082628 <ROS3NED 25082088 ‘WWA
ofD63410  GSOE3411  (E0SS4M3 46083414 2M0SMN0  2S0I3411 26082 30083428 JS0B3443  4EDSIEB4  1SSI9TH 1GOSINED  ASOMZ 16084280 15084347
A0B412 16064408  AL0SLE0N  ASOBAEZY  AROMTOS  AROMTIT | 4M0SITI 20065082 26084070 4S035009 25068133 1R0SS1I1 IS0KEIE3 16088840 45043190
S 48080016  4S0S4024 23060096 19088201  ISOSTCIN  3W067083 350470 R0BTE L 4SOBTIS0  100STI01  AEOSTTIS  4EOSS2NT  4SOSEITT  tHOKIN 450K
081360 TE564600  260SSAET  4SOMNY 26088313 TSORREIT 4808723 SS08TIE  4SOGOTIT  10SRN3T  4B0SNM3  4BOSDTEE _SLAM02E  450R0243 48040248 -+ ‘,'._
39000178 4EOSOSTT 19040887  1560CEM  100608CH . .1 - 4B0M0TON J00SOTEY  1SOBOTTE  4ROSOTID  1S06CBES  3NORDENT 41133 163172 4soRtIes
10001464 CS0BTATE  AS0GTITS . AG0ST4N4  150EMET  HokND " 1soaass L 2 erc] 16083407 R3061004 43062130 2000IIE0 3043708 35063741 35043840 o !
S DRSNS TIATNNY | (IOMIIZ: JM0GA0N0 . BAOREIEN :, ASDMSTS .. 3606AND  4AOCEN0 as008331 - 26568467 TEIMAMI-
TOIEMO  40MMT  1IOATII  1B0ETINY  260GTHO | -BONTIED 360STEEY  1800TRAT  abATMAY | " AS0RN33.  G0GKIIE  460RENES .
4849190 TS0EITEE  4S0ENIT * 180859850 0080810 400UNRTD . (605U AS04IINY ‘IJMMN 26070268 * 15071263 20071276 3OTEIM  IKTITEY  1KT2070. 1
4072163 380TZIEY 18072800 m'mol 430TI060  230TITRI  BICTIERT 13073408 }3'013"0 33073568 43073370 33074153 IXNTHWT  IJ0T6IT 4TS
33075080 ASOTETST 3306100 AMOTENT  20TEIMM 4XTEAY ANOTEIN 230TE6H  AIOTHAIO  430THE4Y 33075668 33076701 130TEIEE  430TETES  30T4NT
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3 RAILWAY RECRUITMENT BOARD —~ GUWAHATI
© STATION ROAD; GUWAHATI-781 001

H

A _ CALL LETTER for DOCUMENT VERIFICATION

No. RRB/G/41/10. ‘Date: 1006720035

To, . .

\ 1
ABHAY KUMAR DAS :
VILL- DIHINA PO- DIHIND VIA BAIHATA, ' e
DIST- KAMRUP ASSAM : . :

ASSAM Pin - 781382,

Roll No.: 23002053

Sub.. Recruitment/Selection for the pest of Group ~ B
under Category No.01 of Employment Notice No. 1/2003.

\
-

As you have quafiﬁéd in the Ph?sical Efficiency Test, yod are hereby advised to attend the office of
Railway Recruitment Board, Station Road: Guwahali-781001, Assam, on 11/06/2005 at 10:00 A.M. for

verification of original certificates, testimoniais etc. :

1. This Call Letter does not in itself entitle you for seiection.

2. You should bring your original Vili Standard or above Certificate issued by the competent authority
for verification of your date of birth, educational gualification etc. You should also bring all of your
original certificates and marks-sheetls of Matriculation and onwards issued by the respective
Board/Council/University along with experience and other certificates, caste certificate, if any. If the

- originals of above certificates/marks-sheets have- nct. been received from respective
" Board/CouncilfUniversity, then provisiona! pass certificate and marks-sheets issued by the
respective Board/Council/University sheuld be produced. '

3. You are also directed 1o bring the Attested Photostat copies of ali original certificates and marks-
-sheets and other certificates along with the originals.

4. You may be subjecied to re-examination during the process of verification of documents etc.
and you should coms prapared for the same. '

5. Your attendance may be required for more than one day (i.e. date as mentioned abcve) and you
~ should come prepa;red for that.

6. Reguest for pesiponement of the date / venue mentioned sbove will not be considerad and no
further chance wili be.given. -

7. 1f you are in service please bring "No Objection Certificate” from your employer, failing which you
will not be consider'b,d for the post. - :
1

8. Approaching Chairman, RRB and/or his Secretary directly or indirectly by a candidate or anybody
on his/her behalf requesting undue consideration for the recruitment will render 2 candidale liable

for disqualification.

9. (For SC/ST candidates only) . :
On production of this stter you are enlitted to lravel free by the Railway in Second Class from RANGIA Station

to GUWAHAT! Station and back, This pass will be valid up to 26:36/2005.

(Authority: Railway Bbard's letier no. E(NG)H-84/RSC/122, dated 23/11/84). :

ASSISTAMT SECRETARY

Eor CHAIRMAN, RRE - GUWARL T

'M,S%wzwm
&
ot
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A
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15067134, | 16067194_| 26067210 | 36067363 | 16087847 | 48067648 | 45063080 | 48068833 | 45066938 | 46066953 | 4506520 | 16069768 | 45063991, | 25070269 | 18071262
48072183, | 43072988 | 33072993, | 13073608, | 33073610 | 33073968 .| 43073970 | 33074168 | 23074167 | 33074438 | 43075187 | 33076190 | 43076217 [ 23076234 ] 43078241
43076261 ;] 33075586 | 43075649 | 33076681 | 33076701 | 13076708 143076765 | 33076827 |- 23076340 | 24076895 | 44078080 | 31678329 | 41078919 | 31080148 | 31081071
1082150-1-31082171. | 21082611 ] 210027091 11083230 | 41084464 1| 41084730 11084848 | 21085132-1{41085167 ] 41085281 | 41085924 | 41086070 11086558 | 21086699 |-
4108767¢ | 41088189 | 41088847 ] €1080204.] 41089494 | 11083820 | 41090048 | 41050333 | 21080706 | 21091051 | 11031248 | 11091616 | 41091661 | 11091663 | 41084717 |
_{%1092778 | 21092884 | 41092888 | 31002939 11093461 | 41050761 | 41083768 | 41094200 | 11095173 | 41095178 | 41095179 | 21095550" | 41095670 | 41095602 | 21095617 i
11095636 | 41085696 | 41096777 | 31098793 | 41098828-| 41095888 | 11096022 | 41096174 | 11086376 | 41096345 | 41096472 | 41096519 | 41096659 | 41096710 | 11096802

41097373 | 41097618 | 11097778 | 41097798 | 11097938 - 41097976 | 41097988 | 41098692 | 41098893 | 41048907 .| 41099636,| 41099651, | 41100040 ,] 41100278 “150455 -
11300611 | 21101074 41101383 | 12401748 } 12102073 { 42102078 22102178 | 12102316 | 42102416 | 12102783 | 12102829 | 22102918 | 22102920 | 12103162 | 32103318 .
12103845 | 12104298 | 22104670 [ 22106886 22101011 | 42107503 | 22107618 | 12107647 12108028 4 121081683 | 22108940 | 12109984 | 12110259 | 13111053 | 13111108
23111320 | 43111330 | 131113407 13111349 | 13111365 | 13119399 | -23191437_| 23111973 || 23112296 | 13112338 | 23112767 | 23112604 | 13113411 | 43113932 | 33114000 |..
13114230 | 13115646 | 43115829 1 23116203 { 13116369 { 33116883 23117466 | 23117479 |- 43118115 | 13118168 | 1318576 | 23119076 | 13119321 [.231419338 | 33120241 |
[ 13120788 | 43120304 | 13120376 | 13130482 | 33120768 | 13120831 | 23121252, | 33121262 || 13921461 | 3125217 | 23122640 | 23122710 | 43123002 [ 13123048 | 13123164 |
23123371 23123765, 13124082 | 13124116, | 13124182 | - 23124250 1] 23124301 | 43124345 || 13124433 | 43124938 | 43125173 | 13125200 | 13125438 | 13125471 | 4312854
43126565 | 13125969 | 23125874 | 13125990 | 13126065, | 33126084 | 13126184 | 13126278 ||. 43126511 | 43126512 | 431270117 | 13127013 | 13127121 | 13127328 | 13127738
23127822 | 23126052 | 13128119 | 13126443 | 13128607 | 13128639 | 13128737_| 43128778.|| 13128798 | 13129411 | 43129547 ] 13129793 | 23130801 | 13131051, | 13131083
13131259, | 13131260 13131668 { 23131868 | 33131889.| 13131949 43132738 | 431327591 43133088 | 45133507 13133041 . 43133862 | 13133843 | 13134136 | 33134179
~[43724182 | 23134187 | 13134386 | 13934607 | 43134700 ] 13134861 | 43135031, § 44137122 24137252 | 4137312 | 14137348 | 24137406 | 24137557 | 14337959 | 44138390
34198595 | 14138019 | 34138926 | 44138999 | 24130421 | 44139577 .] 44139584 | 44139676]] 14139756 | 44140281 | 14140745 | 14140786 | 44140937 | 14141075 | 24141081
20141087 | 44941263 | 44141669, | 14141610 ,| 24141720 | 14141913 | 44141943 | 24142126 44142244 .| 34142362 | 12143186 | 12043233 | 22143436 | 22143452 | 12143539
12343688 [ 42143708 | 42140741 | 42143988 | 42144104 | 47144322.] 22044438 |:22144488]| 12144563 | 12144587 | 12144943 | 22145823} 32145916 | 32145949 | 22146472
12147169 | 12147308 42147392 | 42147440 | 42147705 ] 42147818 | 12147914, |.2214797] ] 42548077 | 12148181 | 42148204 | 32148671 | 12148861 | 22145203 | 22149330
22149356 | 12148363 -] 22149530 | 12145563 .| 42149729 |- 43160724 | 43150764 | 43981020[] 13151096 | 43151304 [ 43151379 | 43151471 | 43181831 | 43151819 | 13151336
13161058 | 13162788 | 13162823 | 201628361 13163128 | 13163448 | 13163740 | 43183848]1-36154080 | 35154084 | 45154305, | 1515434 | 45156813 | 46155825 | 15165826
45155647 | 35166095 | 35166101 | 16166163 | 15165662, | 36157141, | 8167182 | 46167249 | 6167692 | 45158036 | 25158121 | 15158912 | 46159070 | 36159207 | 35169374 -
— | %5750013 | 35160094 .| 451604p8 | 38160546, | 36160658 | 36160682 | 16160721 | 38160738] | 14160777 | 45160774 | 35160776 ] 45160798 | 28160799 | 25160804 | 46161024
45161972 | 48161976.| 16161978 | 38162293 | 18162780 | 45162984 | 15163138 | 48163847) | 16163715 | 45163766 | 36164547 | 36165013 | 16166370 | 45166884 | 45167458 | —
45167458 | 36167634 | 48167792 | 35168017 | 46168890 | 38168588 | 15960717 | 18160748] | 43160874 | 45170479, | 35{71124 | 45171340 | 18171388 [ 18171386 [ 15172133
[T45172226 | 48172306 | 36172316 | 16173008 | 48174121 | 16174249 | 46174611, 36176108] | 16176781 [ 38775821 | 43176258 | 33176408 | 43176967 | 23176986 | 43176847
43977002 | 431770Q8 | 33177053 | 33177054 7] ~43177056. | 43177057..[ 23177077 ;| 33177089 “17!08&'_ 33177128 |- 23177171 23177172 433172174 | 13177477 |' 33177178
43177221 | 23177237 | 33177270 | 43177298, | 43177338 | 33977388 | 33177386 | 33177392] | 33177393 | 33177826 | 33178053 | 43178100 | 43178102 | 33178186 | 43178300 |~
33176445 | 13178918 ) 43178959 | 33179998 { 13179272 | 33179629 43179832 | 23180039 | 33380086 | 43180103 | 44180474 | 44180650 | 44181277 | 44181815 | 44182554
34182858 § 44182923 - 24983643 | 4418360 .| 44183776 | 14183912 | 41187602 41191547] 21192074 41192140 | 41193282 [ 41193556 | 11194730 | 11195096 | 41195333
11196062 [ 11197182 | 11497684 -] 41197642 | 14197727 | 41197847 J 41198429 | 11198878 | 14199061° | 11199600 | 21200195 | 41200202 | 21200356 | 41203430 41203646
21203747 | 41208373 | 41205683 | 11206794, | 41207289 | 41207814 . 41208603 | 21209406 | 412098Q% 11203868 | 11210424 | 11212578 19213043 | 41293677 | 31213764
-41214221 | 11216067 | 11216461 | 41216729, ‘41216793 | 11217011 ° C41217089 | 41217094 | 41217701 11218061 [ 41215:99 | 11219174 41219769 .| 41219928 | 21222445 [ —

21222602 | 11223410 | 41224432 | 41224544 | 41225699 | 21226280 | 41226368"[ 11229031 | 41229934 g

41230186 | 41231213 | 41231296 | 11231304 | 41231380 | 21231481
41232283 |, 41232381 | 41232439 ] 41232833 [.21233830 | 11233543 43233676 .| 41233747 | 11235061 | 11237875 | 41239695 | 41241460 41241716 | 11241874 | 41242402
11242652 | 21242761 | 21242871 | 41242964 -11243128 | 91243198 | 21243496, 11244368 | 41244743

11244938 | 11245033 | 41245590 | 41246014 | 41246142 | 41246239
11246332 ;| 41246598 | 11246677 | 43246897 |. 41247044 | 11247409 21247647 | 11247679 .| 41247724 | 17247907 | 21248185 41248660

[}

i

b ol

]

- 41248707 | 11243783 | 41248969

41249109 | 192401731 41249399 | 19245401 | 21249402 | 41249508 | 41249542 | 41249617 | 41248756, 11250066 | 11250530 11250688 | 41250383 | 1125090 | 4128113%°
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A

Air performance In the Written Exam!natlon held on 08/1 1f2003 16/1 1/2003 osl 2/2004 and 12/12/2004, Physical Efficiancy Test (PET) was conducted from 10/06/200!H

dwahati and from 10/06/2005 to 17/06/2005 at Katihat. The Candldales ‘qualified|in'the PET were called for Verification of Documents, conducted in_the Office of RRB,
005 to 24/06/2005 and- 04/07/2005 to 10/07/2005. Aher Vedﬂcaum of. Dowrwms, following 2670 numbers of candndates have been provi:uonally found eligible fo’]

Ject to fulfilling of.all eHglblmy conditions lald down In'the Employment "Notica No.| 1/2003.

panelled Candidates s’ be!ng saMt t thetoncerned authority for orward processiilg. Candidalos v.il bo Inhmalad lndlvldually by Dr.ﬂslone! Persom.) oﬂxcers of Tmsukm

'a, NIpuxduar and Katlhav DMnlon of N.F. Rsllwuy. rpgardlng Date & Time of’ roponlrg for Medical "xaminauon e, T,

/QOMGL o00re1 | 43006372 moom’ 73000398 | 33000440 ,1:ooo4u 13000774 'uoooaso Tiouosar uoom‘ 73003689 | 33001731 | 43001618 | 21002048
/23402052 | 23002084 | 23002068 | 23002069 | 13002073 | 13002074 | 13002079<] 23002333 |]130023:3 | 43002562 | 2AB0607° 430q2828 | 13002995 | 13003244 | 33003481
/Fu‘ooam.. 13003681 | 13003724 | 23003779 | 43003811 | 23003856 | 13003881, 13004068 |[23004112/[ 33004426 | 13004502 | 43004506 | 33004601 | 33004816 | 23004848

13004973 1| 41008196 |- 13006389 | :33008350 143005880 | 13008397 | 13006007 | 23006079 [[ 13006607 | 12300706 | 13006838 | 43006997 | 13007023 | 43007102 13007412
13007616 | 733007522 | 13007657, | 13008388 | 43008750 | 23008904 | 13008987 -| 13008126 || 33009162 |" <3009252 ! 1300938 | 23010517 | 23010720 | 43010759 | 43011301 1
23011360 | 13032477, | 43011633 | 48011710 - 13019748 | 23019721 .| 23014820 ] 13011920 (13011386 | 13012067 | 13012102 | 23012103 | 43012334 | 43012591 | 43012858 -+
13012861 | 13012084 | 13013028 -] 13013137 | 13013138 | 13013141 |/73013382 ] 13013418 || 13013466 | 43013573 | 13013778 | 13014140, | 13014150 | 43014183 | 13014208 4
+713014288. - 13014292 | 93014588 |- 13014834 43016277 | 43C16381 7501871?' - 13018817 J301559§ 43015896 33015923 23016029. 43018100 23016258 13016333
33016606 | 23016587 | 13017477 | 43017176 | 43017188 | 13017197 | 13017241 | 23017604 . 13017743 | 15018631 | 13018712 | 13018713 | 43018732 | 43018799 | 43018804
23019645 | 13019978 | 13020079 | 13020212 | 13020224 13020260 13020267 | 13020269 11020350 13020358 13020763 | 23020987 13021628 13021627 43021658

-
N L
33021669 | 13021666, | 13021983,] 13023648 | 13023601 | 13023698 | 13023838 | 43023840 |[ 43023841 | 23023859 | 43024227 | 22026852 | 12027268 | 12028628 | 13030802 13-
142032269 | 14034643 | 44034860' | 14034981~ 44036161 | 14034772 [ 14038778 | 24036789 [| 34035814

14035967 | 44036143 4!35438- 14036534 |. 34037302 | 14037508
144037732 | 44037833 | 24038095 | 44038148 | 24038248 | ' 34038900 14038972 [:14038059 .| 14039064 | 14039076 I 14039121 -| 24039148 14039174

44039176, | 44039180 44
[ 14039201 |- 24039301« | 24039309 .} - 12039608 | 32039602- [* 22039863 | 4204032%: “22040123~{]. 12040483

32040535 | 42040634 | 32040709 | 42040877 | 32041328 | 32042400
# 22042454 | 12047476 | 12042498 | 420430835 | 12043208 | 42043770 | 22043960 |. 22043932 | 42044068 | 42044217 | 42044268 | 12044611 12044547 | 42044878, | 42045029
12045101 | 42045168 | 42046169 | 42045340 | -2204BAZ8 | 32045954 {-32045107: | 220483397 42046421 :

L

13046481 | 43046618 | 23046856 | 13047203 | 13047300 | 43047317
1773047333 | 23048074 | 43048364 | 43048449 | 43048945 | 43049264 | 13040380 |- 43049618. ] 43049970 | 43050268 | 23050342 "43050376 2] 13050587 Y 48080713 | 25050827
48051267 | 26051614 | 36052049 | 16062098 | 36082306 | 4506310 | 48063409 [145083411 | 45053413 | 45053414 | 25063420 7} 250SM21 | 26083422 || 38053423 35053443 |
46054787 | 45054417, | 45064621 | 46084708 460BATET | 45054973 | 26085062 F 6804589 | 26056133 | 15056660 | 45056024 |,26056098 16056801 26057028 | 35057083

- 35057060 | 45087116 | 16067302 | ‘45058282 | 48058369 -1: 16058509_) |-45089723: | 45069737 .| 4605313 | 45060194 | 45060218 | 45060577 | 18060598 1 35060763
41 45060729 | 45061133 | 46083284 - 45062313 | 45062623 | 36063380 | 35063784 [ 25083848 | 15064112 | 35064160 | 45064575 | 35064888 45065800 | 35063594 | 25066643 |
15067134, | 15067191, ] 28067210 | 35067363 | 15067842 | 45067849 | 45068080 .| 4806883 | 45068938 | 46068953 | 45069290 | 16069758 | 45069991, | 25070269 | 15071262
{ 45072163, 43072088 | 33072993, | 1307360%.] 33073610 | 33073968 | 43073970 | 33074168, | 23074167 | 33074438 | 43076167 | 33076190 | 43075217 | 23076234 ] 43076241
43076261 ;| 33075586 | 43078649 | 33076681 | 33076701 | 13076708 .1 43076788 | 33076827 | 23076340 | 24076695 | 44076080 [ 31078329 | 41078919 | 31080148 | 31081071
10821584--31082171. 110826“" 2108270871 11083230 | 41084484 410847391 11084942 21085132—{41085167] 41085281 41085924 | 41086070 | 11086558 21086699 |-
[T4108767g | 41088189 | 41088847 | 41089294 ] 41089494- | 11089820 | 41090048 | 41080333 | 21090706, | 21091051 | 11031248, | 11091616 | 41091661 | 11091663 | 41034717 .
— [ 43092778 | 21092884 | 41082888 | 31002935~ 11093451 | 41093761 | 41093768 | 41054200 | 11095173 | 41095178 | 41095179 | 21095550 | 41095570 | 41095602 | 21095617 t
11095616 | 41005696 | 41095777 |- 31095793 41098025 | 41095888 44006022 | 41096174 | 11096336 | 41096345 41096472 | 41096519 | 4109665¢ 41096710‘ 11096802
41037373 | 41097619 | 11097778 | 41097738 | 11097938 - 41097976 | 41097988 | 41088682 | 41038893 | 41058307 | 41059636, ] 41099651, | 41100040,] 41100278 | 41100465 |~
11)00&11 ©21901074 | 41101393 { 11101748 | 12102073 1 42102078 22102178 | 12102316 | 42402416 121027813 12102829 22162915 22102920 15103162 32103318 .
12103848 | 12104298 | 22104670 [ 22106886 2214)10“v 42107503 | 22107646 | 12107649 12108028 | 12108183 | 22108540 | 12109984 12110259 13111053 13111105
23111320 | 43111330 | 13111340° 13111349 | 13191368 | 13111341 | 23111437, | 23941973 [| 23112286 | 13112338 | 23132767 -] 23192804 | 13193411 | 43113932 | 33114000 |_
13114230 | 13116645 | 43115829 23116203 ] 13116369 { 33116883 | 23117466 ] 23117479 ||- 43118115 13118168 13118576 | 23119076 | 13119321 [.2311933§ 33120241 |
[ 13120788 | 43120304 | 13120378 | 13120482 | 33120788 | 13120831 | 23121252 |-33121262 J. 13121461 | 43122217 | 23122680 | 23122710 | 43123002 | 13123048 | 13123164 L
" {T23123271 | 23123768. | 93124082 | 13124116, | 13124182 [-23124250 ;| 23124301 ] 43124345 || 13124433 | 43124938 | 43126173 | 13125200 | 13125438 | 13125474 | 43125534
43126665 | 13125961 | 23126874 | 13125990 | 13126065 | 33126084 | 13126194 {.13126278 || 43126511 | 43120512 | 43127011 | 13127013 } 13127121 | 13127328 | 13127739
23127822 | 23128052 | 13128119 13128443 13128637 | 13126639 | 13128737 | 43128778.]| 13128798 13129411 43129547 .. 13129783 | 23130801 13131051 ] 13131083
13131259, | 13131260 | 13131668 | 23131868 | 33131889 | 13131949 [ 43132738 | 4313275911 43133058, [ ¢3333507 | 13133043 1. 43133842 | 13133843 13134116 | 33134179
—{ 43134182 | 23134187 | 13134386 | 13134607 | 43134700 | 13134861 | 43136031, § 44137472}| 24137252 45137312 14137349 | 24137406 | 24137557 14137959 44138390
34138585 | 14138919 | 34138326 | 44138999 | 24139421 | 44139577.[ 44139584 | 44139676]] 14139756 | 44140281 | 14140746 | 14140786 | 44140937 | 14141075 | 24141081
24141082 | 44341263 | 44141569, 14141610 | 24141720 | 14141913, ] 44141943 | 24142126 ]| 44142244 | 44142052 | 12143185 | 12943233 | 22143436 | 22143452 | 12143539
[ 12743689 [ 42143708 | 42143741 | 42143088 |- 42144104 | 42144322:] 22144438 [ 22144488 || 12144563 | 12144587 | 12144943 | 22143823.1.32145916 ] 32145949 | 22146472
12147169 | 12147308-| 42147392 | 42147448 | 42147708 ] 42147818] 12147918, [-22147976] | 42946077, ] 12148181 | 42148204 | 32148671 | 12148861 | 22143202 | 22149330
22149356 | 12149363-| 22149510 | 12149563 ] 421497207] - 43150724 1 43160764 | 43161020[ | 13151098 | 43151304 | 43151379 | 43151471 | 43161531 | 13151819 | 13151836
13151958 | 13162788 | 13162823 ,| 231628361 13163128 | 13163448 | 13183740 | 43183848]1.-36164080 | 35154084 [ 46154305,] 15154340 | 45156813 | 451558251 15155826
45155841 | 38166095 | 36156101 | 16156163 | 15166882 | 38157149, | 485167182 | 48167249 [ ac157692 | 45158036 | 25158121 {.15188912 | 48159070 | 351592027 { 35169374 4
] 45160013 | 35160094 | 451604p6 | 38160844, [ 35160658 | 38160682 | 18160721 | 38160738] | 14160771 | 46160774 | 35160776 | 45160798 | 26160799 | 25160804 .| 46161024
45161972 | 48161976.| 16161978 | 38162293 | 15162780 .| 45162064 | 15163138 | 45163847] | 18163718 | 45163768 | 35164547 | 35165023 | 16166370 | 45166884 | 48167458 | —
45167458 | 35167634 | 45167792 | 36168017-| 48168890 | 8168588 | 18166717 | 18160748 | 45168874 [ 45170471, ] 35171124 | 45174340° [ 16171384 | 15171386 | 18172133
45172226 | 48172306 | 36172316 | 16173068 | aetratas | 16174249 | ast74811.] 38176100 | 46176761 1 3si7s821 | 43176256 | 33176408 43176957 | 23176986 |. 43176967
43177002 | 43177008 | 33177083 r:arnou_: ~43177056. | 43177087 23177027 33177084 017108&'_ 33177425 |- 23177179 2ANT172.4-33177174 | 13177177 | I3177178
43177224 23177237 | 33177210 43177298, | 43177338 | ‘33177388 (33177386 33177392 | 3317739) 3177826 33178053 | 43178100 | €3178102 | 33178188 | 43178300 |~
33178445 | 13178918 | 43178959 [ 33179198 | 13179272 | 33179629 | 431 32. (- 23180035 | 33180086 | 43180103 | 44180474 | 44180650 | 44181277 | 44181818 | 44182558
34182858 | 44182023 24183643 | 44183691 .] 44183776 | 14183912 | 41187602 41191547] 2‘!192014 41192140 | 41193282 |- 41193556 11194730 | 11195096 41195333
11196062 | 11197952 | 11197684 41197642 | 11997727 | 41197847 . 41198439 11198876 11199063° | 11199600 | 21200195 | 41200202 21200356 | 41203430 | 41203646
212037472: | 41204373 | 41205683 11205798, 41207289 | 41207814 -| 41208603 | 21209404 412098Q1 11203868 11210424 | 11212578 112130.43 41213677 | 31243764
‘41214221 11216867 | 11216461 41216729 . '41_21679‘1 19217011 | 41217081 | 41217094 | 41217701 11218061 | 41215.¢9 11219174 | 41219769 .| 41219925 | 212224458 | —

71222602 | 11223410 | 41224432 | 41224564 | 41226699 | 21226280 | 41226358 | 11229037 | 41229934 [ 41230186 | 41231213 | 41231296 | 11231304 | €1231340 | 21231481 :
41232283 | 41232381 | 41232439 | 41232833 [1.21233830 | 11233543 | 41233878 | 41233747 | 11236061 | 11237875 | 41239835 | 41241460 | 41241716 | 11241674 | 41242402 "
11242662 | 21242761 | 21242671 | a1242961 | 11243128 | 11243198 | 21243698, [ 11244368 | 41244743 | 11244938 | 11245033 [ 41245590 | 41246014 | 41246142 41246239
11246332 o] 41246598 | 11246677 | 41246857 |, 41247044 | 11247409 | 21247617 | 1924767{ | 41247724 | 17247907 | 21248185 | 41248660 |~ 41248707 | 11248783 | 41244369

41249109 | 192451731 41249399 | 11249401 | 21249402 | 41249500 | 41243542 | 4924017 | 41249786, | 11750066 | 11250530 | 11250688 m.scsaa“ms:oso 41251131
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. R Rallway Recruitment Board :: Guwahati .
. {Continued from Pago 10) L !

41281268 | 49281492 | 11289650 | 11261704 | 41252001 | 19252029 | 41252244 | 41250411 ¢ 11200104 | 41383444 ll)i}éﬂl Jl 11253714 | 412838C7 71 1354284
1 | 41334680 | 41254683 | 11283061 | 19255145 | 1358317 | 11255221 | 41355437 | 11258ek4 T;:sss::» 19255622 | 11255318 | 1128621 31 uaui 11284783

54 | 1136714 41287991 | $9267274 | 11257326 | 41287366 | 41287522 | 41258206 | 1250406 | D1I356434 | 41258885 | 41259142 | 1125017 41269193 'l‘} 9332

["I‘N 4126949, 41259440 | 4126004 41260879 | 11260777 | 4426094¢ | 11281338 | 11261955 | 41200009 | 41263042 | 11262107 | 2124282 41262747 § 112620840

[‘::::x ::NZN 41202800 1263031, ] 41263203 | 11263212 § 41263397 1. 41203544 | 11263740 | 13263475 | 11264070 | 49364422 | 4126478 41264311 | V12649750
15203, | 21284402 1206684 | 41268600 | 41208819 | 11268916 L 41284098 11286174 | 41206843 | 41208822 | 41266901, | 41287044 i‘ICY“l
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 220 of 2005.
Date of Order ThlS, the 24th Day of August, 2005,
THE HON BLE MR. JUSTICE G SIVARAJAN VICE CHAIRMAN.

Sri Jayanta Roy"

S/o Late Jyotish Ch. Roy

Resident of West Gotanagar, Mallgaon

Railway Quarter No.219(B)

Guwahati-11. L e Applicant.

By Sr.Advocate Mr.N.Dutta & Advocates Ms.B.Bhuyan &
Mr.A.Sarma. o

- Versus —

1. The Union of Indla
represented by the Secretary
to the Govt. of India
Ministry of Railway
New Delhi. '

The General Manager
North East Frontier Railway
Maligaon, Guwahati-11.

B, -The Chairman .
Railway Recruitment Board
- Gtation Road, Guwahati-781681.

The Assistant Secretary
Railway Recruitment Board
Station Road, Guwahati-781001. .. Respondents.

By Mr.J.L.Sarkar, Railway Counsel.

0 RDER (ORAL)

SIVARJAN, J.(V.C. )

:%0 b lor b OO ?Pursuént to an adyertisement published in the
Sﬂ~ Assam Tribune on 10.7.2003 for recruitment to GroUp D
F%oodb category pest lying vacant  in the N.F.Railway, the
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applicant submitted application' for one such‘ post. He

| ’appeared in the written test on 9,11.2003, the result of
'which was publlshed on 27.4.2005; the appllcant was called

for the physical efficiency test on 10.5.2005 to be

conducted on 10 6.2005. He appeared - in  the physical
efficiency test. The appll*ant was called for verlflcatlon
of original records on 11 6. 2005 and he appeared before the

Railway Recru1tment ‘Board, ~ Guwahati with the orlglnal

. documents for verificatlon The gr1evance of the applicant

ublished on 13.7.2005. The applicant made a representatlon
fore the authorities on - 1.8.20605 (Annexure-J). Since
here was no response from the respondents, the applicant

has filed this O.A.

2. .;Ms. B. Bhuyan, learned counsel for the applicant

submdts that the Aapplicant had succeeded both in the
written'test and in the physical efficiency. test and that
he had produced all the original documents as requiredAto
be produced before the Railway Recru;tment Board. The

counsel further submits that the appllcant was surprised

'that his : name did not occur in the select listv Counsel

_ further submlts that it has come to notice of the applicant

that his nhame was not included in the select llst for the

reason that - the original record produced by him - did not

bear the counter 51gnature of the competent authority.

- Counsel further' submits that respondents have not so far

»disposed of the- representation flled by the applicant.

ety

.1s ‘that his hame did not appear in the select list
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3. I have aléo heard Mr.J.L.Sarkar, learned Railway
counsel appearing for the respondents. He submits fhat in
the representation filed by the applicant the contention
made as above did not find a place and that if the
applicant files a proper representation sefting out that

aspect also, the 'respondents will consider the same and

pass appropriate orders as per law. 1 find merit in the

said smeiSsion. ;In these circumstances, I direct the
applicant to filgjanothér representation pointing out all
the circumstances.ﬁhich have now come to his notice within
a period ofvbne wéek from today. If such reﬁresentation is

flied, the-same will be duly considered by the compétent

?5auf ority and appropriate orders will be péssed‘ in

ordance - with law within - a period of one month

thereafter., If the contention of the applicant that his

name was not empanelled solely for the reason that counter
signature of the- competent authority was not in the

original document, according to me, the respondents are not

justified for the reason that any counter signature in an

originafdudoCument ‘will -~ tantamount to forging the same.
This aspect will also be borne in mind by the respohdents

while Eonsidéring the representation to be submitted by the

applicant.

The 0.A. is disposed of as above at the admission

‘stage itself.

-

If the appointments have not already been made to

all the existing vacancies as on today, one vacancy must be

bw
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reserved till a decision is taken on the representation to

be submitted:.and communicated to the applicant.
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© 0.A. 239/05
Shri Abhay Kr, Das
. Versus
Union of Indla & Others
_ wrltten btatement flled by “the resgondentso ,?§3
| The r95pondents most respectfully SHhWETH : <g£>
1o That they have gone through the orlglnal appllcatlon

~and have’ understood ‘the contents thereof,
‘ 2.,' Thet the Indian Railways publlsned Employment Uotlce -

No.1/03 (Centralized Gr.D) dated 13.6.2003 for group" ‘B
posté in Employment News: "dated 28 6.2003, Fara 2.2 of" "the said
advertlscment stipulated : g

- "2,2 Froof of Agea(a) A certiflc“te issued by VIIIth -
Board or equ1valent or (b) hatrlc certlflcate issued by -
Board or (¢) School leaving certificate ‘counter signed by
Inspector of schools/Dlstrlct Lducation Officer etc.®

Gc of the said advertisement dated
28 ,200% is enclosed as Annexure B-1.

Copy of the advertisement in Assam
Lrlbune is enclosed as Annexurc R-2.

. lv \, ) ﬁ}
- 3.  That bhe employnent notlce He 1/0§(Indlcat1ve)

‘publjshed 1n the local dally “The- Assam Teibune® was only

“.indicative w1th a qpe01flc and clear indication"that the

advertisement contalns 1mportant points only. For more

details the Employment -Hews dated 28.6.,2003% should be referred
to.: The condlhnons as advertlsea in the hmployment Hews

dated 28. 6.2003, thcrefore, governs the requlrements for .

the adpplication. The appllcant has not complled with and
fulfilled the condlulon preccrlbed in para 2.2 of the

'centrallsed notice and as-such his -application is not as

per the conditions of the advertluement

4, That in regard to the statements made by the appllcant

in paragraphs 4,14 to 4,12, the reaponaents ctate that they
have no comments o offer except to assert thatil the
appl¢cant is put to a stllct proof of hlS claims.

5. That in regard o paragraphs 4,13 to k4, 16, the
.respondents state that the applicant cannot -take the plea

s e }g}ogo‘aooo
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that'he‘@as not awaré of the conditions of the

advertlsemsnt

. B That the re¢pondents beg to relterate the state-_

ment made in paragraphs 2 and 3 of this wrltten state-
ment above and Humbly submib that the appllcation is

.‘dev01d of any merlt and deserves to be dlsmlssed.

VLRIBICATIGN

1 Shri %Jooh %%‘.%NMQQOD of Aol /% . B/YM«

aged about- q<@ years, at present working as C/@uf
do hereby verlfy that the statements made in

parapraphs 1 to 6 above are true "to my knowledge

e

/ B\JM\ %,)(\\ 0'50%}\'\
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Fmployment Notice Nol/03 (Centralised Gr.'D*) Date 13.6.2003
Centralised Employment Notice for filling up Group ‘1)’ posts on Indian Railw ays

_Date of Issue: 28.06.2003 Closing Date: 28.07.2003. Time : 17.00 HRS.

(Only for candidates Staying in Andaman
. Nicobar-Lakshadweep - .
and abroad Closing Date 13.8.2003, Time 17.00 tas

Applications are invited from the citizens of India and from such other persons declared elipihic
by Mintstry of Home affairs, Govt. of India for hllmg, up posts in Group “1" categories on Zonal
Railways and Production Unit(s) of Indian Railways. The application may be sent by ordiin

- post or can be dropped in the Application Box kept in the respective offices of listed RRBs npio

F7.00 Tws. of the closing date. Applications received after closing date and time will nea e
entertained. The envelope containing the application should be clearly superseribed "Applic 17
for Group *D* post” and Community to be indicated i.c. SC/ST/OBC/UR/Ex-Servicenicn. A
candidate should submit only one application form to an RRB.in whose jurisdiciion hershe i

desivous 1o appear in examination. Candidate submitting imore than onc application 1o onc 12N -

will not be considered by that RRB. Lven if such a candidate gets sclected inadvertently, ha il
not be 'ollered dppomlmcm However, a candidate can apply to more than onc RRB and he she
may do so by sc.ndmg, scpardtc dppllcatlon to that/those RRBs. It is clarificd that cach RR1* 1!
lix its date of examinatiomnindependently based on administrative feasibility. In some cases e

of different RRBs may- c.la:h with examination dates of other RRIBs. in that casc.it is for the

candidate to decide where to dppcar in the examination No change of time. date and can 1

examination will be entertained \on any account. Candidate trying to usc influcnce or unlan
means would be disqualified. Can ldalc would be considered for vacancics pertaining b i

TRRB(s) only. where he has submitted his application(s).  The recruitment will be conducted
through the leway Recruitment Boards listed below. Number of POStS 10 be filled on various
- Rathways by various RRBs, dwg,ndllon of the post, scale of pay, medical classificanion

cducational gualilication dnd mode of selection are also indicated below for infor natmn ot the
L«ll\\llddlb\

ABBREVIATIONS . - . ' o

RRB - Railway Recruitment Board, SC — Scheduled Caste. ST - Scheduled Tribe. OBC- e
Backward (’nmnml‘\ily UR - Unrescrved, EXS - Ex-Scrvicemen, SRE Scerving R !
Employee, PICT - Physical Efficiency Test. - i

 MINIMUM EDUCATIONAL QUALIFICATION : 8th ¢ lass Pass from a Board or

u|m\.llml ' o

20 AGE LIMETS ¢ THE AGL WILL BEE RECKONED AS ON ()I.(J7.2()()3.

-

to

A Pheuppertage Ilmlt will be relaxed as under, subu,u ) th production of requisite
certificates. '

200 By FIVE Ycars for SC/ST and by THREL years for OBC candidates in pmsLsslun of

valid certiticates msuud by the competent authority.
2 Scrving Railway lmployu.s muludmg (asual labourers who have pul i a mininue
I IIRI* E YEARS scrvice will be given age relaxation 1o the extant of length of, service rendered
by them sulm,u to the age limit not exceeding 40, 43 & 45 years in case ol .General. OBC and
SC/ST candidates respectively. - -

)
L5 oo)x?«
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2.1.3 In casce of staff of Quasi Administrative Offices of Railway Organization such as Railwas

Canteens. Railway Institutes and Ralley Co-Operative societies who have put in 03 vears
- service. relakation of age will be given to the extant of scrvice rendered by them subject 1o a
maximum of 05 yuars and upper age limit of 35 ycars. . @
|
2.1.4 Fornwidows and Dlvorccd Women who have Jjudicially scparated from their hushan(L and
not remarried. will be given relaxation in age upto 35, 38 and 40 in casce of (:cnual OB and
SCST candidates IL\DLLIIVC]\'
208 Hv FIVE years (o the candidates who had ordinarily been domiciled in the Kwhmu
dmsmn ol the State of Jummu and Kashmir during the period from the st day of Jan.Bo 1.
st day of Dcc.; 89, subject to production of a residential cc.rtlf'calc hom the u)m;u (il
authority of the state of Jammu and Kashmir,

200 FHhe Upper a;:,c limit is rclaxable for Ex-servicemen uplo the extent of service render f
Defence forees plus 3 years provided they have put in a minimum of 6 months attested soi .
Lix=servicemen, who have already joined the Govt. Service on civil. side after availing of nlh(l
benelits giving to them. as Ex-Servicemen for further employment cannot claim Fx-servic i

_slatus for the purpose of this recruitment, such a person will be deemed to be civil cmploycee and
will accordingly be entitled to only-such of the benefits like relaxation of age. ctc.. as admissible
to Civil Employccs, in the normal course in accordance with the existing instructions in 11
regard subject to his fulfillment of the conditions governing the grant of such. ben. .
Sons/Daughters/Wards/ of Ex-servicemen are not eligible to apply for the posts reserved for I
servicemen. :

.,

2.1.7No age lCld\dllon is allowed to SL/Sl/OB( candidates applymg against Unreserved posis.

-«i’c“mmcf‘mucd'by *Board "of, (€).-School) le
?;;"‘h d,l‘%/f)nsmcf educatiomOfficer etg. /

gt T Ko T2

v,mg\ccmﬁcale count‘”r“’*’sn gned by_Inspectn_ol

i

. EX-SERVICEMEN CANDIDA'LES: This cmployment notice contains vacancics sea .o !
Im CN-Servicemen urcspcctlvc of their communlly against some calegories. ‘The terms Iz,\-
Servicemen mceans a person ¢ (a) who has served in any rank (whether as a combutant or non
combatant) in the lC[,LIldI‘ Army, Navy-or Air Force of the Indian Union but docs not inchuh .
person who has served in the Defence Sceurity Corps, the General Reserved Pngincering laree
the Lok Sahayak Sena and the Para Military Forces and (b) Who has retired from such sei-
alter carning his/her pension.  (¢)  who has been released from such service on medical gre i l
attribitable o military service or circumstances beyond his control and awarded- military scrvic
or other disability pension or (d) who has been released otherwise than on his ow request s
result of reduction in such establishment or (e) the persons scrving in the Armed Foree ot 1l
Union, who on retircment from service would come under the category of Ex-Serviceman. i,

be periitied to apply for re-employment one year before the complction of the specific termis of’

engagement and avail themselves of all concessions available to Ex-Servicemen, but shalt o -
permitted to leave” the Uniform until they complete the specified terms of cngagemeint i the
Armed Forees’ol the Union Service Personnel who are 1o be discharged from militiry service on
or helore 30th June® 2004 arc eligible (0 apply for this advertisement.

3.1 Lx-scrvicemen are required to clearly indicate all required particulars including comner

in the application form and enclose all documentary proof. as required. However. regardless of

community, ex-scrvicemen will be considered only against the ex-servicemen quota. it availihil
If UR vacancies arc not available. then only ex-scryicemen belonging o those - parti ul
commanitics where vacancicsare available will be considered against the ex-servicemen Quen,

E-‘Z PltROGF F"AGEf}T(a)""A"ccrtlﬁcalc*lssucd bwaIllth ‘Board orTequlvalcnt or (b)"lil.-inj} :

PO
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3.2 Ex-servicéinen candidates who have already sccured employment under the ex-servicemen . ‘{V ’
quota in Central Government in Group ‘D’ will be given only age relaxation but will not be 5
considered under ex-servicemen guota. ' '

4. SERVING EMPLOYEES: A candidate serving under any Government or Public Sectos
Enterprise/Undertaking including Railways should either apply through proper channct ful
cerlilying their service details by the employer or directly to RRB with “No  Objeetion
Certificate” from the employer concerned. In addition, an advance copy of such applicttice
_ complete in all respects may be sent super scribing on the top of the application "ADVA#t ]
nos : ¢ ()I’Y“ 5028 10 u.m,h Rallway Rccrmtmmt Board before the closing date and ¢ime specificdd

S/\NI)AM/\N NI(‘()BAR & LAKQHADWI‘ EP_CANDIDATES: Candidates belonging to
Andaman, Nicobar & Lakshadweep Islands may be allotted examination centre.at Port Hiais
provided sufficient number of eligible candidates apply. Such candidates should enclose
certilicate of domicile in Andaman & Nicobar & Lakshadweep Islands from a competent ollicet
of the Andaman & Nicobar administrative or a certificate from a school or college last atte bl
in Andaman, Nicobar & Lakshadweep certifying that the candidate had passed his exammeanon ‘
from the School/College situated in Andaman Nicobar & Lakshadweep.

e e .

[ e

6. While applying to an RRB, the candidate should indicate his preference for post o

U Gangman/Frackman, Khalasi/l lelper 11 ete. which will be considered at the time of formation of

- puncl by various RRBs based on merit. " ;
-:":3 O : ) :
4

. 7. INbI RUCT l()NS FOR Tllh CANDlDATES ' - ‘
f 7.1 The numbc.r of vacancies shown are provisional and are liable to be increased or dL(.IL el

No consequential damage/loss or refund of fee will be made to the uppllcant on this account

7.2 Women are also eligible. They may however, note that the nature of dutics arc arduous and
may involve o'utdoor duties.

- 7.3 Sclected candldatcs are likely to be posted anywhere on the conegrned Zonal Railways aficr
successiul complctlon of training wherever prescribed. -

7.4 Candidates should send their applica(ion sufficiently in advance before the closing date to 1he
RRB for which they want to apply. RRB will not be responsible far, any postal.delay/wrong
deliv ery whatsocver at any stage of the selection process.

7.5 All candidates irrespective ol community will be considered for UR vacancy. o
against specific “community quota, only candidates of that parllcular community will b
considered. I’Icasc, note-

. i
| YL . . ‘ g JEr R . . "" « .
() Caste ccrllhcatc from competent authority for SC/ST and OBC candidates in the preseribed
format-have to be produced.
(h) 1" the candidates wish to be considered against a specific community quota and ticl 1l ;
_ community column accordingly, their appllcauon will be rejected unless proof of commumity n f
: the plu«,nlmd format is encloscd. . g i
L. i
2 : . ;
(c) Any subsequent representation\for change ol community status will not be entertained vy ;
any circumstances. ' : o : f
\( - ‘.’ :
! td’ N ‘
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“should be - yable in favour eof

. 7
7.6 Belore applying to the post. the candidates should ensure that he/she fulfils the cligibility and
other criteria. The RRB would be free to reject any application not fulfilling the requisite crie
atany stage of recruitment and i appointed, such candidate is liable o be summirily renioy
I service, - '

8. HOW.TOAPPLY:

8.1 Candlidate should carcfully read the instructions for filling up application form. Appliv wicn

should be made on a good quality paper of size 30 cms. x 20 ems. using ONE SIDE, ONLY {1
candidate should use the same format published in the Employment Notice. The candidates have
to il up required information in his/her own handwriting. ‘The application should be v it
cither in Lnglish. or Hindi not in any other language duly dated and sjgned by him-her
Application filled in any language other than Hindi/English and by any person other than the
applicant and having any change in the format of application will Icad to rejection of applican »

8.2 It is important to note that fol‘loWlhg para (Declaration) should be copied out by candickii. 1

his/her own handwriting in the space provided at column no. 06 of Form No. RRB-02 of the
application form.

(Lhereby_declare that the facts and evidences given™by-me-ifithe_above application arc)

{Fuc, complete and correct fo the best of my Knowledge and beélicf. Tithe—cvent of anyy

misStatcinent/discrepancy  in  the _particulars_ being _ detected_ at «_\gﬂﬁﬁﬁ(’ Y
candidature/service would be cancelled/terminated without any n_()t,ig@ A

————— o, R S

8.3 Signature of the applicant must be specific so that same may not be copicd casily. Signit -
in capital letters or open letters will not be accepted and the applications having such Lpe ol
signatures will be out rightly rejected.

8.4 Candidate should mention “Applieation For Group ‘D* posts™ on the 1op of the cnvelope
containing the application. Each cover should contain onc application only. In cas¢ mére than
one application are sent in one cover, all such applications will be rejected. .
b’ﬁ._i____’l"h_c.camdj_da__l*c_*shp_u\l_q- send application duly filled in along with required document . )
(L)Jil.)lNARY l’().S'lf + 80 asto reach Post Bag /Railway Récruitment Board, office within the
closingdate positively. Application received afier duc date, for any reason whatsoever. will o
be considered. Speed post/courier/Registered AD will not be acknowledged. Such Applications
will be deemed to have been deposited in the box provided at RRB for this purposc.

8.6 Those candidates who are debarred from appearing in any of the RRBs exam. nced no

“apply unless their debaration period expircs upto Closing date. 'Their application shall not he

cntertained.

9 . EXAMINATION FEE:

9.1 ‘The Examination fee for unreserved and OBC Candidate is Rs.40/- (Rs. Forty Gily)
Candidates belonging to. SC/ST and Ex-servicemen are fully exempted from payment of
cxamination fees.

9.2 The Examination fee should be paid in the form of Account payee Demand Draft/Pay €l
trom any Nationalized Bank or 1PO from any Post Office in favour of the Officer of RR13 (as
mentioned in the table of RRBs above) and payable at the town of the RR3 1o which application
is addressed. For example, iff application is made to RRB-Ahmedabad or Chennai the D1 1% )
' Assistant Secretary, RRB-Ahmedabad or Chennai, payable al

1. D‘gC
. st 5 2 ‘
4 5t gefa - _ /
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Ahmedabad or Chennai ds the case may be. Validity of Bank Dréfl[l’ay order should he

ninimum six months, :
9.3 Applications received with cash/Cheque/Central Recruitment stamps and Moncy orders will
not be accepted and will be treated as rejected. : '

9.4 Postal orders/Bank drafls issued before the datc of issuc of Employment Notice and.after
closing date will not be accepted and the Application form will be treated as rejected.

9.5 The candidates are advised o write their name and address on the backside of the Bank
Dralt/1PO and enclose it with the application form in original. The details of examination fo
may be written in application form. Examination fee is not refundable under any circumstances
including for the rejected applications. -

10, ENCLOSURES: :
The following enclosures only are to be firmly stitched along with the application form Al
enclosed certificates which are in language other than in Hindi or Linglish should<be translal | -
Hindi or English along with attested Xerox copies of originals. 1

10.1 One Passport size photographs (not older than 6 months) without wearing cop A
goggles/coloured glasses affixed on the application form with signature in the box below -the
photograph, Do not put any mark or signature on this photograph. No attestation of photogiapl
is required. ‘'The photograph should be neatly pasted and not stapled or pinned.

¢

- 10.2 In case of SC/ST candidate, a certificate of their belonging to SC/ST catégory in the

following prescribed format.

FOR MA.'I' F ():R CASTE CERTIFICATE FOR SC/ST.

“This is 1o certify that Shri/Smt./Kumari................ son/daughter of Shri ............ Village/Vown
............ in DistrictDivision ................. of the State/Union Territory «...............bclongs 1 1
COMMUNILY oviereaenns which belongs to the Scheduled Caste/Scheduled ‘Fribe.”

In case ol OBC candidate, a certificate of their belonging to OBC cﬁucgi?ry ijri the following
preseribed format given with Application Form (Annexure-01) ' '

10.3 . In the case oi'il'ixfscrvicemc’n & Government Servants, attested .Copy ojf Cc.r(ili‘ca,lc frann
the competent authority. giving their length of Service ete.

i

10.4 Only'.attested copy of educational qualification ccrtificales, brool"‘ot' age and Caswe

Certificate for SC/ST/OBC should be enclosed. Copics of certificates should be attested by @

- Gazetted Ojfficer. Original Certificate/Caste Certificate SHOULD ‘NOT be enclosed with the

application.
10.5 No objection certificate from the employer if already employcd:

H0.0 Any certificate, Photograph ete. reccived separatcly. subscquent to the receipt of applicari-m
will mll be entertained. ’ :

1. SERVING GOVERNMENT EMPLOYEES:

C‘andidalcs_ serving in .Government, Quasi Government offices/Organizations and institulions.
can apply dircctly with "No Objection Certificate", from their employer to avoid delay o il

| Q( ’ L
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< 5"61&909' ‘

B ~

A

T e

i e ——



N - - q /.
‘ * B / L3

should apply through proper channel only. Advance copy of the application will be entertained
provided the application through proper channel is received in the RRB's office within 15 davs
trom the closing date. Applications -even if submitted through employer concerned befor- -
closing, date but received by RRB afler the closing date will not be considered. It is the

responsibility of the candidates to ensure that his/her application is forwarded to concernéd RRB
in time so that the application reaches the RRB office within time.

. .
i .

_ 2. FREE JOURNEY RAILWAY PASS:

A lrce Second class journey Railway pass as and where admissible will be issued to the
candidates belonging to SC/ST.communities only. All other candidates will have to bear Wl
cxpenses for appearing in the written examination/Physical efficiency test etc.
TV ey e, i‘~'z*":§i‘1'§.;§§'z‘x;“,._;t. T A
¢ 13 IMPORTANT NOTE:", - . - - !

WY N gl e 7y -

Candidates should have requisite academic qualification on the date of submission of application
Those who are appearing at and/or awaiting results of final examination are no clipable
Academice gqualification must be from a recognized Institution/Board, otherwise candidature will
be rejected. Candidates having higher qualification may also apply.

L SYLLABUS & EXAMINATION:

]

el “The syllabus: for the written examination will be generally in conformity with the cducutional

3 standard - of' 8th Class.” The examination will be of objective type with multiple_choice of

questions. Quéstions on General Knowledge and current affairs, General Intelligence, General
« Scicnee and Mathematics - will be asked. |
1S. Date and venue of; written examination, Physical Efficiency Test, and Document Verification
will be fixed by the concerned RRB and intimated to eligible candidatcs by post.

! “‘\. o 'g A '

' ‘I-.l .
(i) - .-The RRB at it’s discretion may hold additional Written examination and/or
interviéws or hold re-examination or cancel part or whole of ‘the written examination and
or'viva-voce tests.  i,;'. - ¢ S L

~ (i) Request for postponement of the examination and change of centre/venue will -

not be entertained under any circumstances.

o) ' (i) Questions will be in Hindi, English and local language(s) listed in the_ Vitlih
- schedule o the constitution prevalent in the concerned Division/Unit for which vaci « i
‘\"\

(zng_lghumcd’.

— - i
(iv) There will be single/combined written examination (s) followed by Phy i 40

Efticiency "Test (s) and Document Verification, ’

|

' i
Note:- Admission to the examination centre is provisional as the applications arc lully
serutinized later, In case a candidate does not fulfill all the requirement prescribed in the
E:mployment Notice, histher candidature is liable to be rejected even at a later stage, when
+defliciency is noticed. Mere issue of call letter for appearing in written exam. by RRB.
does not confer any right for a y subsequent stage of recruitment process or placine his
name on the panel. /

3
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16. INVALID APPLICATIONS: - - g A“(’o ]

- o

The applications having any of the following deficiencies or irregularitics will be summarily i
rejected. R ORSREN T ' {
..-';.1,: e v,.» . ‘ . ) "

16.1. (i) Applications not submitted in prescribed format as given in this employment notice. |
« ) ’ !

(il dncompletecoillegibleapplications: |

. 16.2. lfnsigncdmndatcd applications/applications without thumb impression/Without Marks ol
' Identitication. : ;

16.3. Without photos or affixing/attaching xerox copy of Photograph

16.4. Withouvdifferent signaturés in box below the Photo, and on Appliclation form. |
10.5. Without Bank Dratt/Postal Orders of requisite value and validity. :Applicali()ns not filled in ‘
Lnglish or Hindi or not filled by candidate in his own Hand writing. i -

16.7. Applications without para 06 in Form No.RRB-02 of application form, written in :
. . N . . ]
@ candidute’s own handwriting, , . ,
. . N ‘ o
16.8 Without proper certificates, in respect of SC/ST/OBC candidates and Iix-servicemen.
Certificate should be-obtained from the competent authority in the prescribed format. -

: . !
16.9. l?lfulcgg gcd/_(f)vcr-:‘agggic,gx‘n‘d,id@}__e_'g',x - :

3

o : 16.10. Nt avingitielrequisito)l-ducational Qual ification-at the timc ol submittingrapplicationp

16.11. ‘Applications,;received after 17.00 hrs. on closing date. |
P | g e :

16.12. Photo copies of the certificates not attested by Gazetted ofticer or self-attested
photocopies of tertificates. o l

T ANEREI SR

. . 16.13. Morc than one application in One Name or sent in one envelope.

) ' - 10,14 Any other irregularity, _ - : |

&

7. NATURE OF JOB OF THE POSTS:-

b ! . ! ) .
Gangman/Frackman @ Job is an important and prominently ficld job, arising out of track
maintenance work,: including carrying heavy material and tools on Railway line, discha rivy
functions.of watchman also to protect Railway track and assisting. supervisors in maintenin o
andt protection of Railway track. ' B
Khalasi/Helper 11 ete.:- The nature of job varies from one department to another. For example.
Diesel Khalasi is required to do cleaning of locomotives/spare parts/work place/lifting il
movement of heavy materials and assisting different supervisors and technicians in carrying out
diffcrent jobs in a Diesel locomotive shed. In the case of Khalasi, (TMO) it is prcdominantly a
ficld job requires to carry out unskilled and semiskilled’ job arising out of and associated with
mechanized track maintenance, oan including carrying material and equipment on Railway

SR (¥
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linc. discharging functions of a-watchman also (o protect Railway track and assisting Supernaisore. A

and Teehnicians in carrying out different jobs related (o track maintenance operations.

8. SELECTION PROCEDURE:

1.1 Sclection will be based on written examination followed by Physical Ffficiency “Test 1o
assess the candidate's physical fitness for the Post(s). RRB reserves the right o conduct second
stage examination if required. Physical cfficiency test will be of qualifying nature. “There will b
no intervicw, s ' _

. i
I8.2 Physical Efficicney T'est (For all Categories): The candidate shiuld be able to perform
loltowing physical‘test/ tasks:- - !
18.2.1 Male Candidate

[
i

a. 1. Should be able to lift and carry 35Kg. of weight for a distance of 100 meter in
minutes.in one chancé without putting the-weight down and !
b. 2. Should be abl¢ to run for a distance of 1500 meter in 7 minutes in one chance.

18.2.2 Female Candidate

[ Should be able to lift and carry 20Kg. of weight for a distance of
OO meter in 2 minutes in once chance without putting the weight down amd
2. ; Should be able to run for a distance o400 meter in 4 minutes in
“one chanee. : '

8.3 The appomtment of the candidates will be subject 1o their being found suitable after
antecedent verilication and medically fit as per rules. :

188 The sclection of candidate by Railway Recruitment Board does not confers any right to the
candidate for appoiritment. :

I8.5 Railway Recruitment Board is not responsible for any inadvertent crror,

19. Action against candidates found guilty of Misconduct: Candidates arc warned that iy
should not furnish any particulars that are false or suppress any material information while [ilkin
in the application form. Candidates are also warned that they should in no case attempt to alter or
otherwise tamper with any entry in a document or its attested/certificd copy submitted by them

hor shoald they submit g tampered/fabricated document, If there IS “any inaccuracy o arn

discrepancy, an explanation regarding this discrepancy should be submitted.

A candidate who is or has béen' found by the Railway Recruitment Board. to be guilty of - -
(i). ()l)mihing supponj‘; for his candidature by any means or

(ii).I lmpcrso’;la(ing or. |

(ii). Procuring ifh_:j'pcrsonation by_any person or

S , , '
(V). Submitting fabricated document or documents which hive been tampered with or
. ‘ p _
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{v) Making statements which arc incorrect or false or suppressing material information or g

(vi). Resorting to any other irrcgular or improper ‘means in connection with his candidature tor
the selection, or

'

(vii). Using unlair means during the examination. or

(viih). Writing irrclevant. matter including obscene language or pornographic matter. i e
SCripi(s) or. : : .o

(ix). Committing mischief in any other manner in the examination hall, or

+
'

(x). Harassing or d()‘ing bodily harm to the staff employed by the Railway Recruitment Board: for

the conduct of their test.

¢ g . i . .
(x0). May, in addition to action under relevan provisions of the Ratdes render bimeelt finbide. 41,
EE AT et el Bl

(). be disqualified by the RR13 from selection for which he is a candidate, or

{b). be debarred cilhér permanently or for a period decided by the RRB from any examinati -+ «
selection conducted by all the RRBs. _ _

(c). I he is already in service under Government, be taken under disciplinary action undc i
appropriate rules. Examination Centres will be decided by the RRB(s) and indicated in call lctier
issucd fo candidates(s) for appearing in written examination. -
: v . . -

21. All male candidates are liable for active Territorial Army Service in Railway Units or <uch
other units as' may be laid down in this behalf from time (o time.

22, Candidates selected for* these categorics  after the  written lestPhysical  Efficicn
Test/document  verification are required 1o pass prescribed medical examination, In o
appointment. » '

A3, Scelected candidates may be required (o undergo training wherever neeessary, with stipen 14
aspecific period and to deposit the sceurity amount and exceute an indemnity bond or agreenient.

2. The candidates selected may he absorbed depending on ihe vacancics available., iy

suceesstul completion of preseribed raining. ‘They may be considered in due course [
promotion to higher grades according to rules/orders in force from time to time.

25, Pasting of the sclected candidates may be made as per requirement of the Indian Railwas < o
the appropriate time’ No particular place or Deptt. or Division of posting can be assurcd o
assumed.

CityWhere a particular RRB7$ 168ated.

20: Tor any Tegal dispute the Jurisdiction will'be at Central Administrative Tribunal” covermng the
LS N T "“11_....__ —— ————— ,fi

27. In the event ol'the dispute English version of the employment notice will be treated as valid.

[
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28. RECRUITMENT BOARD’S DECISION FINAL: / R

=
o

T
N

The decision of RRB in all matters relating to éligibility, acceptance or. rejection ol the
applications, issue of free rail passes, penalty for false information, mode of sclection. conduct of
cxaminali‘on(s)Aandf1 interviews, allotment of examination centres, sclection, allotment of po e
sclected candidates will be firfal and binding on the candidates and no enquiry or corresponden ¢
will be centertained in this connection. Candidates who submits’ forged caste certificate for
securing cligibility “and or ~obtaining privilege, including free travel. for ‘appearing i an
examination, shall be liable not only for rejection.of his candidature for-the particular reerintan
for which he has applied, but he shall be debarred from appcaring at any examination conducted
by any RRB all over the country for whole life. : '

. |
IMPORTANT RRBs have not appolnted any agents or coaching centers for ading})u ity .
hehalf. Candidates .are warned against any sucli -claims being miude by personstugen .
I'xaminationy conducted by RRBs would be multiple-choice objective ype and OMR anyive
sheets are being used and computer evaluation is being resorted to. Candidates are el
purely as per merit. Please beware of unscrupulous elements and do not Jall in their trap.

| | '. o e | -

. For Chairmen,
S All Railway Recruitment Boards
- Indian Railways, -

¥

&
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. NOTE : o
' 1. Vac.anucs of Ex- Scnv1ccman given in lhc table arc not Sderdl(. but mclud&.d
in the' tofal number of vacancies. :
2. V.nmnucs indicated above are only tentative and are suhlu,l o Lh(ln{.}.
_}_ z ‘, - 'J .
. L . o /\gc in Year (As | Medical Educational [~ "Made of
Name ol the Post Scile 4 i _ PR P
. Hhe ot the Tos Sale of'] “y\ 1. "on 1.7.2003) Standard Qualification - Sclection
it i : i a) Written
B Gangnan/trackiman | 2610 ISA0RPY |- i exinm
. oo 181033 years | B-1 8" Class l[’ass by Physical .
Khalasi/Helper-11 ete. | 2550 - 3200 (RP) | — | Eflicicncy
g - . Fes(PLET)
.f |
t i
f |
I
|
{
t
i
'.\: !
i
|
Y
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K osidson Jetwlso0— -, SN
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I f - | | Lonal A | Total No. Ex- Application to he
| SN, RR13 Railway/ | Post UR | SC | ST | OBC of | am | ot 1
' Py - ' Vacancies | ° .
I Gangman/ ' T st Seretan.
Trackman | 1073 | 319 | 159 | 573 2124 | 425 | RRB/Mumbai.
. i : . . Divisional Ofice
I Mumbai { Central ' © | Compound.
Khalasi/ ) ) Mumbai Central,
.| Helperlict) 76| 23| 11| 40| 150 | 30 | Mumbai-to0008.
| Gangman/
Trackman | 746 | 471|198 | 573 | . 1988 | 398
Iacter . ' : AsstL. Sceretary.
; Fastern | Khalasi/ ‘ RRB/Calcutta.
Helper-l. | 16| 13| 6 13 . 48| 9 | MetroRailway
) : . : R . AV Complex
B 2 Kotkata . ‘ : ’ Chitpur, opp
y ¢ Khalasi/ o RO K Medeal
b South - 1 lClpcl‘-“ ‘ ‘ » ‘ Collepe & Honpital
g south ele. | 741 23| 15| 35 1471 29 | RG Karitond
"o Fnstern ] . Foadbata 100047
4 '
R
— R e SO - -
! Gangman/ | ‘ 4 - Seerctany ’
Arackman | 342|127 30| 185 684 | 137 | {HICHndyarh.
3 | Chandigarh Northern t . - (ind Floor)”
Khalasi/ ) Sector 8-C
{ Helper-11 63 ] 21| 28| 37 149 | 30 Chi"‘di:ﬂ"“]'mow
‘ 60018,
. . ssistanl Seeretd
Northern Qa“b"“a"/ g j 276 55 j\zljrlll::l:tll IILI‘;’_L:: "
| Jammu & jracmﬂdn | 137433 H 75 S RS Railway Colony
‘ Srinagar - C , (West),
- : : lammu Lawi
180004,
Gangman/ : . o
b ) Trackman | 966 | 386 | 579 | 644 2575 | 515 | Assistant Sceretary
i . . Northeast | = ° / RRB/Guwahati.
i 5 Guwahati . L oo
; / : Frontier Khalasi/ Station Road.
: halast Guwahati 7810041
! y . uw;
§‘«- / ) ) oo | Helper-ll {51 21 35 38| 1451 29
‘1 . Gangman/ - ‘ 4
‘{ ' ‘T'rackman - _ 884 | 245 65 442 1636 | 327 | Assistam Secretary
! ‘ , ' : RRIBAChennai
I, 6 | Chennai Southern | Khalasi/ | ‘ , s‘d.'?'..‘.ﬁui.‘.l: :
!-lelpcr-ll 271 08.] 02 A3 50 10 Nungambakam.
; Chennai-600034.
‘South mMGanglnan?” 1250 350 [ 2257 675 | 2500 | 500 |
Central Trackman | Asstt. Sceretary.
‘ : RRB/Seconderabad,
7| Secunderabd Rhalasi/ 63} 17 ] 11| « 34 125 | 25 :'.f’:::,",l"‘:‘;;:'""'“'
R VICIPC"'I l i Sceunderabid-
| Last- Khalasi/ 214 071 24 13 65 13 | soo017 .
: oo o o Goast ) Helper-lf ] S S R R
5, Nord :(lhlalasi/ ' 231 07 03 12- 45 [ 09| Avat, Seerctary
! N | North delper-11 RRI3/ Ajmcr.
: 8 Ajmer | Western _ C 2010, Nehru Marg.
Ajmer - 303001,
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i
Khalasi/ 49 15] 09 22 95| 19 -m:’,‘;,‘;;,’,‘s,f“c":y’»
| - . ubancshwar
East Helper-11 | Rail Vihar, BDA,
. Coast : 3 . : Remal Colony, P.O.
9 | Bhubancshwar ' Khalasi/ 591 18] 13 28 H8 [ 24| SE Railway
: South- Helper-1i , Project Complex.
Easter ) Chandrashckarpur,
sastern . | Bhubaneshwar-
i R DR I I N L b seem
Khalasi/ - Nil | Nil | 200 Nil 200 | '
Allahabad North - | Helper-It ’ ' ' ,
Central RAHRY) ! Asstt, Secretary
’ : _RRB/AMahabad,
10 DRM.s Annexure
. Building.
; . _ ' Nawab Yusuf Road,
§ ' Khalasi/ 50 38| 02 46 136 Allahabad-21 1001
DLW Helper-11
T Gangman/ | 1012 | 314 | Nil | 563 1889 | 379 |
Liast Frackman v ) Assil, Seerctary
Pat Central RRI/Patna,
aina : Khalasi/ 12 33| Nil| 10 55| 11 | Mchendrughat
.| Helper-1l ‘| Patna- 800004
. South Khalasi/ 21 05| 15| 09 5010 Méﬁi/iifrs&gr'ciii'rif'
. . 0 . ‘ RRB/Bangalore,
41,3,dnga|0rc ‘Western Helper “. (8. Miller Road.
- . ) Bangalore ~360046.
Khalasi/’ 24| 14 08 04 50 10 Asstt. Secrct
] L I SsUL deere ary.
Helper-11 : RRB/Bhopal,
i ' East Railway
West- ! Colony.
Central. Near Railway
13 | Bhonat ) Station,
R W0pa ¢ “Bhopat- 1262010,
South “Khalasi/ . 89 66| 32 18 205 41
Liast Helper-I1 : | oy -
Central | o , | [ '
| Gangman/ 5341263 [ 131 | 472 1400 | 344 | Assft Scerctary
| rrackman . 1 RREB/Alimcdabad,
! | Fiest1-loos.,
14 1 Ahmedabad Western L Meter Gauge.
o, ‘| Khalasi/ 391 19 09 33 100 | 120 | Railway Station.
Helper-11 ' * Ahncdabid-
L , . : 380002
o | Gangman/ | Nil [ Nil | 355 | - Nil 3551 171
East T i
rackman .
Central ) Member Secretary.
Khalasi/ Nil | Nil {45 | Nil 45 | | 9 | peoRanc.
. Helper
15| Ranchi Ranchi 834001
] R (Jharkhand)
Soutl Khalasi/ 25 8110 12 55| 1 o
outh Helper-11 : -
Eastern
) . .\. R
M \a{ | |
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STATION ROAD, GUWALTATI-781 001

[;lilmploymcnl Notice No.: 01 of 2003 '(Imlicali\'c)j ‘

DATE OF PUBLICATICN: 28/06/2003
DATE OF CLOSING: 28/07/2003

Applications are invited in the preseribed format enclosed (to he n catly typed on good quality A-4 / foolscap
stee paper using one side only) from cligible Indian Nationats for the following temporary posts, likely to be permanent,
in the North East Frontier Railway. Applications complete in all respects along with required enclosures should be sent
to the ASSISTANT SECRETARY, RAILWAY RECRUITMENT BOARD, STATION ROAD, GUWARNATI- 781007,
ASSADL by ordinary post only, so ax (o reach the Board's office on or hefore 28/07/2003. ‘T'he applications can also he
dropped in the Application Box keptin the RRB office up to 17:00 hours of 28/07/2003. A speciad relanation of 15 ays
will be granted for the candidates of Andaman and Nicobar Island,

;oo
N N\

RAILWAY RECRUITMENT BOARD - GUWAJ IAITS  ~

] - A CANCILES AGE IN
- NAME OF Te ’ vACANCTES /\‘l-‘\kg ER Total
e . e 2 . v ‘
S l»().\.l A;\I) ' Division/ 0 - (Ve om =3 Faneluament
= SCALE OF pay Unit 18t el a Z L roran | gy e ZZ | per Moam
\.) (RSKP) , © Be © 2003, T
. [ Engweering vept TR S— v ST IN TE R TR A MY BT R e N 40 137
Trackinan, LMG . m—— b UEE T TN YRR TR 564 | .
Rs.2619 - 3540/- RNY 92 | 36 | S4-] 60 | 60 .| 302, R
i ¢ CAPDI 100 | 41 61- | o8| 3 338
o e | KIR 221-) 88- | 132+ 147 | 147 7135 V| .
Mesehanical Depe'™ [ Dy, CSTI/MWS . : ‘ 1 s | -33 [ 81 | ns.39s2-
Khatasi/Uelper-31 | My ' I PRt M P I o~
Re.2550 - 3200/ "3y . 6. 024 04 03 | 6a | a0V .
' APDI 04, L o2, 03T 03 [ 15¢| ‘
- RNV s 04 1 02 | 03 | 03 o3 15 .
AL ' Kinr _ L0 | 62,1 03. | 03 | 03 15 v
S0 Dept. Mieh | NGC Diesel Shed W03 [ os | 06 | a6 30 a3 B, Ws. 39327
- Rhatust/Hetper. £§ EMG Divisien ) ) e il ) . ’
R4.2550 ~ 3204/- Y Chons b ‘ A
. * 3 CIY Choating os. [ 02 ] 3| o3 | oy 1
Depot ) . o SR sl L
JIPP Ciare ' " B
NP Carr. And (12 S AT O A O SRTO R IO o8
| Wozon KIR ) S P N P
- SGUS Dicsel Shed, WV
ki e S M S IR N I
MLODT Diesel ' ‘
Shed, KIR . _ » 02, 01, lll/ 02 0}T i (1} \/
. : 1. ‘ - Ao —
LN e L 120
Cational Qualification: A ,
Eor all Catcuorics: Class Vil passed. (Physically handicapped persons are not cligible).
EXAMINATION FEFS: :
) For SC/ST/EXSM: Na examination fecs, ’

() For General/OBC cundidatey; Rs.40.00 (Rupces forty) only (inclusive of pos

tal (:ll:.ll'yr:.',) in the form
of IPO/Bank Draty, ‘

(¢)  The examination fees/Postal charges are non-refundable.
' - Demand Draft of any Nationalized Bank or Crosscd Indian

publication of this notification but before the X

ol "RAILWAY RECRUITMENT BOARD. GUWANATI™.  ‘The Bank Draft should be parable at

"GUWAHATI™ and 1PO .sho‘z,fld be payable at "GPO. GUWALIATI™. 1PQ/DD obtainud carlicr to the

date of publication of the Employment Notice or after the closing date will not be acceeprted.

It should be paid in the form of a cros.,.d

Postul Order (made on or after the date of

SIS ADVERTISEMENT CONTAINS TMPORT
EMILOY MENT NEWS DATED 28/06 2003
R RENT REWS DATED 28106

ANTPOINTS ONLY, FOR MORE DITAILS m,lr,,'«'"\;'if"i’f;‘ﬁ'ﬁ‘-"tiﬁiﬁﬁ'rjﬁ"' -
- T T T e - — -

;\( SR

o? ClALERIAY
0y ‘900‘ RAILWAY RECRUITAIENT BOARD
« - CUWATEAYEI81 00
\ i CHWAVATLTRY 00y
\\ / s\ﬂvﬂ &‘ /
&65‘ R .

<

closing date of receipt of application) drawi in favoug =
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RAILWAY RECRUITMENT BOARD. o
GUWANATE B -

APPLICATION FORNM

(To be filled by the Candidate in his/lier own handwriting)
Please tick ( v ) wherever required

Roll No. . ) . P N -
“(for Oflice usc) _ Community: | UR SC ST | OBC| ESM
o, Division (only one)

The Chairman, ,

Railway Recruitment Board, . _ i
Station Road, Guwahati-781 001, ' . : Cul. No. (for Olice use)

I kereby apply for recruitment in Group - D in N. F. Railw ay in responsc (o
Employment Notice No.01/2003 datcd 28/06/2003.

Please enter in BLOCK CAPITAL LETTERS. Please tick ( V) wherever required

I. Cutegory No. l 01 l Emp Notice No. ] 172003

LA Post @ Group-D
. ___(m) Trackman (b) Khalasi / Helper - 11 (¢) Both '

= J 13. l’utcnmt.c of the Post (if any) ' ‘ .
e« m.f: of Division (Only ONE) S 2'\::;; ;;:‘: rocait. Passport
L lmsukm/‘;,umdmg/ Rangia/ Ahpurduar In. / Katihar ‘ 2857;’4 an X S am)
1D, Muedium of Exuin v Hindi English Regional ’ ' -
\ i .
3. Name l : 4. _‘ /\pf)lic:nill‘:; Signatur:
- S S - - Ao v
.‘a- - a ey bm—- -]“...4 —n. ..l.u..n el Fa— v — 08 4 h s v— |A. e gea e e . un o
, : ] y |y
3.a bate ot | ] i 31 Nationaiity .
B:Hh ol : ' _ l . — R
L3.C Religion lhiiimln l Muslilln I ('hriNlinn—_’“l Sikhr—]“l-it.ultlll‘;i‘sr“"ll -.i:—n.inm_ [i'm | I-(-)I-h:l:“_l
S. Father's / Hushand's , N ‘ 6 Sex M I
Name ‘
6 a Mattal Stalus | Unarned Matnerd

7. ADDRESS , : ‘

STATE ‘ ‘ ,, T

l
sty so | T T T T UL L I T T

8. Communit ylur!{ oBc |sclst 84 ggggas(}g ..................... Ihave enclosed OBC cerlificate with non-creamy bayer as per prescribed format
- ) .
8.0 Scek Age refaxation under “Yselst | ope {Hudcally Separated]  1& K .
(lick aypeopnate box ONLY vavre specifed in Einp Hutice) S('V Stjonc I Dvorced Women | Residant ExSM Railyay Employec
. :
9 Edu. Qualification University/ Board - Ycar Subjects Marks (%) & Divis cn
, !

i ) . ——

Columns 9 for Educalional Qualifications shold comply with fninimurn rcqusrcment:\syecuhcd in Employmenl Nolice




7’

ance - if any (Designation & grade)

Date from Date o Name & Addresg

\ df limployer.

¥

16, Namé of Post oftice / Bank

| Serfal No & Date Amount (Rs.)

11. Marks of Identification 1,

2.

‘12. For serving Railway employees 13. If you are an Ex servicernan, state Unit
Designation Dept / Rly Office 'No.:of-years of |- Enrolment Date |, Attestation Date of DischargclRetiycmcnt
) Service Date {Length of Service)
.o
SO |
14 List of enclosures (as_applicable) R /
2 . '
\3 X l: ——— e e e
| — -. B

q BRI Lt . -

-

T

S

IS, Declaration | inulm‘t:md th

. incorrect, my candidature
Statement / discrepancy in

“~" liable to be TERMINATED

e et e e ) — I e PP S

atin the event of information gjve

nt of wrong
my appointment, By services
&

Der o runming hand below)

s
16. Sample signatures in running sc’:jript (signatures in Block letters shal DISQUALIFY the candidatey
1. 2, 3. |
4, 5 6.
: L
' l ‘ : F_~ - " ....._r.,~.:..--.
Place:................._
Date ;___.*Lqﬁlmljrtb."um.f_cffeiomsﬂ.Qntzc.!ir!.-‘ate-.. -._'J

Signature

n-hercin being found fal,, or
for the post is liable 0 be CANCELLED and iy the eve
Particulars being detected afier
’ without notice. '

(Above para 10 be Written by the c"u_Q({_/jc_/_(_ug_ m s her oy

are

e e
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